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Joint Committee Inspection Report of M/s Hostech Eco

Management Pvt. Ltd. Ujjain, M.P.
Original Application No.32/2021

Jitendra Bairagi Vs Hostech Eco Management
Pvt. Ltd. (Indore) &Ors.

Hon’ble NGT (CZ), Bhopal in OA No. 32/2021 vide its order dated 07"
June, 2021 in the matter of “Jitendra Bairagi Vs Hostech Eco Management Pvt.
Ltd.(Indore) & Ors.” directed under para 11 and 12 as :-

“l11. We also deem it just and proper to constitute a committee and direct
to submit factual and action Taken Report with regard to the facts
narrated in the application against Respondent no. 1.

1. Central Pollution Control Board or its representative Bhopal.
2. M.P. State Pollution Control Board or its representative Bhopal

12. The report in the matter be filed by the Committee by email at
ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF.”

In view of the above direction the M/s Hostech Eco Management Pvt. Ltd.
Ujjain M.P. (further mentioned as ‘Unit’)which is proposed as Common
Biomedical Waste Treatment Facility (CBWTF) has been visited by the joint
committee on 20 July, 2021 to assess the factual status with regard to the facts
narrated in the application against the Unit. The joint committee comprises of
the following officers:

1. Dr. Y. K. Saxena, Scientist ‘C’ Regional Directorate, CPCB, Bhopal
2. Sh. P. K. Trivedi, Director (Env.) MPPCB, HO, Bhopal

Dr. Ankur Agrawal, Proprietor of the said CBWTF& Sh. H. K. Tiwari,
Regional Officer, MPPCB Ujjain was also present during the inspection and
informed about present status of the Unit and status of legal compliance.

The main issues raised in the petition by the applicant against the CBWTF unit
and verification points as per 07.06.2021 order are as given beloy:-

/ /
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"The present Original Application has been preferred against the action of
setting up of the proposed Common Bio Medical Waste Treatment Facility
at Village Kaliyadeh, Tehsil — Ghattiya, District Ujjain by Respondent M/s
Hostech Eco Management Pvt. Ltd., without adopting the procedure laid
down for the said purpose and against the public interest at large of the
vicinity which shall cause great hardship, pollution will be hazardous for
the persons living close to the proposed site. The said proposed set up of
Bio Medical Waste Plant if allowed to be installed/ set up at the same
place, shall discharge poisonous chemical gases causing great damage to
the human life as well as of the Wildlife surrounding near the village.
Improper practices such as dumping Bio-medical waste in municipal
dustbins, open spaces, water bodies etc. leads to the spread of diseases.
Emission from incinerators and open burning also lead to exposure to
harmful gases which can cause cancer and respiratory diseases."

To verify the factual status the team has visited the unit and observed the site
conditions, status of legal compliances for establishment of the Unit & status
of machinery installation for biomedical waste treatment & disposal related
activity which includes treatment equipments, data transmission, APCD and
ETP etc. The plant was not in operational condition at the time of visit.
During the visit the team also interacted with proprietor, Secretary of Gram
Panchayat and residents to find out about the problems encountered by them
as well as awareness about this issue.

The photographs taken during the visit is given at Annexure- 01and the google
map showing the location of plant and village is given at Annexure- 02. Other
relevant information were also collected which are incorporated in the Report.
The main observation of the team is given below:

A.Legal permissions:

1. Consent to Establishment was given by the MPPCB to the Unit under the
Water (Prevention and Control of Pollution) Act 1974 and Air (Prevention
and Control of Pollution) Act 1981 Annexure- 03

2. Environmental clearance has been obtained by the Unit from M. P. State
Environment Impact Assessment Authority (SEIAA) vide letter no.
2079/SEIAA 2019dt. 29/01/2019, enclosed as Annexure-04. 2 74

/
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3. Report of proceedings of Public Hearing of the project Dt. 15/06/2018
conducted as per provisions of EIA Notification, 2006 enclosed as
Annexure- 05.

B. Capacity of the CBWTE:

During the visit it was observed that as per the legal permissions issued to the
unit the follows machineries and pollution control devices installed at the
CBWTF:-

Particulars | Incinerator Autoclave Shredder
CBWTF 300 kg/hr 1200 Ltr./Batch 80 kg/hr
Capacity- Static Dry | (Make - (Make -
2400 (Make - Precious techno Payas
MT/ A Alfa Therm Englpeerlng, Engmffermg
Ltd.) Delhi) Solution )

e The Facility is established in 1.36 acres of land and application has been
made for Consent to Operate and Authorization under BMW rules from
the MPPCB and it is said to be started its operation after obtaining the
same.

e Chimney of 30 m height has been installed as Air Pollution Control
Device (APCD) along with Cyclonic Scrubber, Gas Cooler, Chemical
Dozer & Bag Filter.

e ETP of 12 KLD Capacity, consisting Primary reaction cum chemical
dosing tank, Lamella Clarifier, Pressure Sand Filter, Activated Carbon
Filter installed and after chlorination the treated waste water will be used
for gardening and plantation in the premises.

e Two PTZ cameras have been installed in the facility, one in panel room
and the other in the plant.

e Online Continuous Emission Monitoring Systems (OCEMS) has also
been installed by the unit.

e The CBWTF will be operated by computerized method i.e. the
incinerator and Autoclave will be operated through PLC as per BMW
guidelines.

e The CBWTF is having separate storage arrangements for treated and
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untreated wastes, ash storage room and separate space provided for
segregation of wastes.

C.Observations:

I. An application was submitted to the Board vide inward number 788705
dated 12/03/2019 for Consent to Operate and authorization by the Unit, but
during the inspection no plant and machinery was found installed at the site
and the Unit representative did not appear for technical presentation. Due to
this the said application was cancelled vide outward number 98911 dated
01/08/2019 (Annexure-06).

2. Earlier, there was a soap manufacturing unit named M/s Roopgandh Khadi
Gramodyog (Village-Kaliyadeh, Tehsil- Ghatitya, District-Ujjain (MP)) at
the proposed site, which had obtained the registration of the Industries
Department for the establishment of the industry. As per sale agreement
dated 25.05.2011(Annexure-07) M/s Hostech Eco Management Pvt. Ltd.,
Village-Kaliyadeh, Tehsil Ghattia, District Ujjain purchased the land/shed
where the unit is being established.

a. Name of the owner:- Mr. Surendra Jain and partner Mr. R K. Jain

b. Commissioning Year of the Industry:- 2001-2002

¢. Consent under Water (Prevention and Control of Pollution) Act, 1974
and the Air (Prevention and Control of Pollution) Act, 1981: - As per
letter number 2726 of the Regional Office Ujjain dated 17.11.2000,
conditional consent and subsequent renewal were also granted.
(Annexure-08)

d. Product & Production Capacity:-
(i) Production-Detergent Powder& Cake -3600 Metric Ton/Year

(ii)  Raw material - Acid slurry, soda, dolomite powder etc.

Most of the plant and machinery has been installed by the proposed unit
in the shed located on the same industry land.

3. The compliance of Para 9(2) of NGT orderdt.07/06/2021 in OA No.
32/2021,the Bio-Medical waste generation for the year 2020 is about 20
MT per day and details of its disposal for districts of Madhya Pradesh
along with details of the biomedical disposal facilities are enclosed as

Annexure-09.
A
M| %
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4 In compliance of Para 100f NGT order dt. 07/06/2021 in OA No.
32/2021, as per Rule 4(a) of Bio-Medical Waste Management Rules,
2016 "It shall be the duty of every HCF occupier to take all necessary
steps to ensure that bio-medical waste is handled without any adverse
effect to human health and the environment and in accordance with these
rules." & as per Rule 5(a) "It shall be the duty of every CBWTF operator
to take all necessary steps to ensure that the bio-medical waste collected
from the occupier is transported, handled, stored, treated and disposed of,
without any adverse effect to the human health and the environment, in
accordance with these rules and guidelines issued by the Central
Government or, as the case may be, the central pollution control board
from time to time."

It is evident from above that sole responsibility for handling, segregation,
collection, storage, transportation, treatment and disposal of bio-medical
waste resides with concerned HCF & CBWTF only. On account of
violation of environmental norms by HCF & CBWTF resulting in failure
to scientifically manage waste, water, air, forest conservation Act and
other specified act, Environmental Compensation will be imposed on
violators as per Polluter Pay Principal in accordance with guidelines
issued by CPCB regarding the same on dt.12.03.2019 in the matter of
0.A. 710 of 2017.

5. During the inspection by the members of the committee, the Unit was not
found in operation and assessment of its impact on the surrounding water
& air quality is only possible when the plant will be commissioned. Unit
has applied for Consent to Operate (Air/Water), BMW & HOWM
authorization on Dt. 09/07/2021 and it is proposed to be commissioned
after obtaining the same.

6.  However, the unit will have to comply with the following conditions
before starting its operations [These conditions will also be a part of the
consent to operate, if granted]:-

a. Ensure zero liquid discharge condition and no wastewater discharge
outside the unit premises.

b. Separate arrangements should be made with covered shed for different
categories of biomedical waste (blue, white, yellow and red) &
hazardous waste in the unit.

c. Proper storage with covered shed should be arranged for Solid Waste
and effective disposal must be ensured.
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. The raw material storage area in the unit may cause nuisance due to

excessive odour, to prevent it, green belt should be developed around
it.

. Install PTZ cameras at ETP outlets, hazardous/solid waste storage

sites and chimney of the unit and ensure its connectivity to the Board's
Environmental Monitoring Centre. Another PTZ camera should also
be installed in the operating room of the plant.

- Install Continuous Emission Monitoring System in the unit and ensure

its connectivity to the Board's Environmental Monitoring Center.

. If the unit intends to use ground water for operation, it can be asked to

obtain NOC from the Central Ground Water Board.

. Surface drain network must be kept separate& unit shall ensure that

under no circumstances drains/pipes carrying waste water shall be
connected to the surface drain.

. The unit must obtain authorization from the Board under the

Hazardous and Other Wastes (Management and Trans-boundary

Movement) Rules, 2016.

D.Facts narrated in the application against Respondent

no. - 1 & the comments are as follows:-

No.

Facts narrated in the application
against
Respondent no. - 1

Comments

The present Original Application has been
preferred against the action of setting up
of the proposed Common Bio Medical
Waste Treatment Facility at Village
Kaliyadeh, Tehsil — Ghattiya, District
Ujjain by Respondent M/s Hostech Eco
Management Pvt. Ltd. Without adopting
the procedure laid down for the said
purpose and against the public interest at
large of the vicinity which shall cause
great hardship, pollution will be hazardous
for the persons living close to the
proposed site. The said proposed set up of
Bio Medical Waste Plant if allowed to be

» The wunit has

obtained the
Consent to Establishment under
the Water (Prevention and
Control of Pollution) Act 1974
and Air (Prevention and Control
of Pollution) Act 1981 from the
MPPCB. (Annexure- 03)

Report of proceedings of Public
Hearing of the project Dt.
15/06/2018 conducted as per
provisions of EIA Notification,
2006 is enclosed as (Annexure-
05).

» Environmental clearance has
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installed/set up at the same place, shall
discharge poisonous chemical gases
causing great damage to the human life as
well as of the Wildlife surrounding near
the village. Improper practices such as
dumping Bio-medical waste in municipal
dustbins, open space water bodies etc.,
leads to the spread of disease. Emission
from incinerators and open burning also
leads to exposure to harmful gases which
can cause cancer and respiratory disease.

been obtained by the Unit from
the M. P. State Environment
Impact Assessment Authority
vide letter no. 2079/SEIAA 2019
dt. 29/01/2019. (Annexure- 04)
No Objection Certificate was
issued by Gram Panchayat
Kaliyadeh, Janpad Panchayat
Ghattiya, District Ujjain
dt.02/02/2012 (Annexure- 10)
&16/04/2021.

M/s Hostech Eco Management
Pvt.  Ltd. submitted an
application to the Gram
Panchayat Kaliyadeh Janpad
Panchayat Ghattiya District-
Ujjain On dt. 09/04/2021, to get
the no-objection letter again &
vide letter no. 138 dated
16.04.2021 the Gram Panchayat
issued No Objection Certificate
as per the resolution passed in
the Gram Sabha meeting dated
14/04/2021 for setting up &
operating. (Annexure- 11)

NOC of Forest Department has
also been obtained vide letter no.
775 dated 09.03.2017.
(Annexure- 12)

During the inspection by the
members of the committee, the
Unit was not found in operation
and assessment of its impact on
the surrounding water & air
quality is only possible when the
plant will be operational for
which unit has applied for
Consent  to Operate &
authorization and it is proposed
to be commissioned after
obtaining the CTO and
authorization from MPPCB..

A -
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It is pertinent to mention here that as per
the protocols, the Respondent Company
never conducted a Public Hearing of the
Villagers in Kaliyadeh and neither them.
Based on this Public Hearing the
Respondent Company was issued the
Environmental Clearance on 29.01.2019
to set up the factory in Village Kaliyadeh,
Tehsil - Ghatiya, distt. Ujjain, but the
local residents of the said village were
never heard, neither they have given any
No  Objection Certificate to the
Respondent Company to set up the
factory.

» MPPCB, HO, Bhopal vide letter

No. 40 Dt. 22/03/2018 requested
Collector, Distt. Ujjain to carry
out the Public Hearing for the
proposed CBWTF, the venue and
date was decided by Collector,
Distt. Ujjain on dt. 15/06/2018 at
Kothi Palace, Ujjain (M. P.)
(Annexure- 5)

No Objection Certificate was
issued by Gram Panchayat

Kaliyadeh, Janpad Panchayat
Ghattiya, District Ujjain
dt.02/02/2012 & again M/s

Hostech Eco Management Pvt.
Ltd. submitted an application to
the Gram Panchayat Kaliyadeh

Janpad  Panchayat  Ghattiya
District-Ujjain On dt.
09/04/2021, to get the no-

objection letter again & vide
letter no. 138 dated 16.04.2021
the Gram Panchayat issued No
Objection Certificate as per the
resolution passed in the Gram
Sabha meeting dated 14/04/2021
for setting up, operating.

Further a certified letter on the letter head
of the office of Gram Panchayat dated
24.02.2021 was issued by the Secretary of
Gram Panchayat certifying that the Gram
Panchayat, Kaliyadeh has not granted any
permission to M/s Hostech dated
20.03.2021 is made by the Sarpanch
stating that he has never given any such
permission to M/s Hostech Eco
Management Pvt. Ltd. And neither has
given the No Objection Certificate till date
to the said Company to establish the said
factory.

No Objection Certificate was

issued by Gram Panchayat
Kaliyadeh, Janpad Panchayat
Ghattiya, District Ujjain dt.
16/04/2021.

M/s Hostech Eco Management
Pvt. Ltd. submitted  an
application to the Gram
Panchayat Kaliyadeh Janpad
Panchayat Ghattiva District-
Ujjain On dt. 09/04/2021, to get
the no-objection letter again &
vide letter no. 138 dated
16.04.2021 the Gram Panchayat
issued No Objection Certificate
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as per the resolution passed in
the Gram Sabha meeting dated

14/04/2021 for setting up and
operating.

Further, as per the Guidelines of the
Central Pollution Control Board, the
proposed factory should be preferably by
setup at a distance of 500m from the
residential and sensitive areas but the said
proposed factory is approximately 70m
away from the nearest residential area
which will cause harmful damages to the
residents living nearby.

» As per the Guidelines of the

Central Pollution Control Board,
Dt. 21/12/2016 "A CBWTF can
be located at a place reasonably
far away from  notified
residential and sensitive areas
and should have a buffer
distance of preferably 500 m so
that it shall have minimal impact
on these areas. In case of non-
availability of such a land, the
buffer zone distance from the
notified residential area may be
reduced to less than 500 m by
SPCB/PCC without referring the
matter to CPCB by prescribing
additional control measures such
as (i) adoption of best available
technologies (BAT) by the
proponent of CBWTF; (ii)
prescribing stringent standards
for operation of the CBWTF by
the SPCB/PCC; (iii) adoption of
zero liquid discharge by the
CBWTF and (iv) in case of any
complaints from the public, then
CBWTF should prove that the
facility is not causing any
adverse impact on environment
and habitation in the vicinity."

Distance of M/s Hostech Eco
Management Pvt. Ltd. from
Residential/Village area is about
600 m & CBWTF is surrounded
by agriculture lands & Nearest
residential farm is about 89.4 m .

3

That, as per the notification dated

» As per rule 7(3) of Bio-Medical

0.A. No.32/2021,Jitendra Bairagi Vs Hostech Eco Management Pvt. Ltd.(Indore) &Ors. / W/ Page 9



10

28.03.2016 by the Ministry of
Environment, Forest and Climate Change
(MoEF& CC), the distance between two
Common Bio Medical Waste treatment
Facility (CBMWTF) should be 75 km but
the distance between the factory of the
Respondent Company and the other
Common Bio Medical Waste Treatment
Facility i.e. M/s Hoswin Incinerators Pvt.
Ltd. is 65 km which is clearly violating
the norms laid down by the MoEF& CC.

Waste Management Rules, 2016
"No occupier shall establish on-
site treatment and disposal
facility, if service of common
biomedical waste treatment
facility is available at a distance
of  seventy-five kilometer."
(Annexure- 13)

Distance from Indore to M/s
Hostech Eco Management Pvt.
Ltd. (CBWTFs) is 68 Km and
the other CBWTF at Sehore is
168 Km & CBWTF Ratlam is
103 Km.

The coverage area review report
of CBWTF prepared by MPPCB
in 2017 is enclosed. Copy of the
report is enclosed (Annexure-
14)

That upon the violations caused by the
Respondent Company, the petitioner
herein filed an application on 19.03.2019
under Section 133 of the code of Criminal
Procedure before the Sub-Divisional
Officer, Tehsil-Ghatiya, Distt. Ujjain.
Keeping in mind the adverse effect caused
by the Respondent Company on the lives
of the nearby Villagers and the wildlife,
the Sub-Divisional officer vide order
dated 29.03.2019, has put a stay on the
establishment of the factory. That even
after the said order passed by the Ld. Sub-
Divisional Officer, The Respondent
Company by violating the order passed by
the Ld. Sub-Divisional Officer,
commenced with the construction of the
said factory.

Order dated 29.03.2019 passed
by the Court of Sub-Divisional
Officer in the case of Jitender
Bairagi, Advocate Vs. M/s
Hostech  Eco  Management
Company Pvt. Ltd.,, Indore
(Annexure- 15) was set aside by
the Court of Hon'ble First Class
Additional  Sessions  Judge,
Ujjain vide its order dated
26.03.2021. (Annexure- 16)

It is submitted that the very condition No.
10 of the Consent to Establish is that the
construction shall not start unless the
Authorization under the Bio Medical
Waste Management & Handling Rules

» The Unit was not found in

operation at the time of
inspection. No  Bio-medical
Waste was received by the Unit.
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1998 from the State Pollution Board else
the CTE shall be treated as null and void.
There is nothing on record and after
inquiring from the Pollution Control
Board, the applicant could not get any
satisfactory answer as to whether such an
authorization has been taken or not.

No public hearing conducted prior to
obtaining the EC, and without the opinion
of the majority the setting up of the
factory construction is being started. That
as per the protocols the minimum distance
between the factory and the Village has
not been followed. Also, the Gram
Panchayat has never given any No
Objection Certificate to start up the
factory in the said area.

» There was no provision for

obtaining EC for Bio-Medical
Waste Treatment Facilities in
EIA notification, 2006 when
CTE was issue to the CBWTF. It
was added by amendment dt.
17/04/2015 as category "7(da)"
which was complied by the
facility. (Annexure- 17)

Environmental Clearance without
conduction the public hearing of the local
bodies/villagers/farmers.

MPPCB, HO, Bhopal vide letter
No. 40 Dt. 22/03/2018 requested
Collector, Distt. Ujjain to carry
out the Public Hearing for the
proposed CBWTEF, the venue and
date was decided by Collector,
Distt. Ujjain as on dt. 15/06/2018
at Kothi Palace, Ujjain (M. P.) &
public hearing was conducted as
scheduled.

(Annexure- 5 )

E.Action Taken Report

1. Following procedure followed for establishment of M/s Hostech Eco

Management Pvt. Ltd. Ujjain M.P.:

e Consent to Establishment was given by the MPPCB to the Unit under
the Water (Prevention and Control of Pollution) Act 1974 and Air
(Prevention and Control of Pollution) Act 1981 on dated 25.01.2012.

e Public Hearing of the project Dt. 15/06/2018 conducted as per

provisions of EIA Notification2006.

e Environmental clearance has been obtained by the Unit from M. P.

0.A. No.32/2021,Jitendra Bairagi Vs Hostech Eco Management Pvt. Ltd.(Indore) &Ors.

Page 11




‘\ \\%

&

3.

12

State Environment Impact Assessment Authority vide letter no.
2079/SEIAA 2019 dt. 29/01/2019.

e No Objection Certificate was issued by Gram Panchayat Kaliyadeh,
Janpad Panchayat Ghattiya, District Ujjain dt. 02/02/2012,
16/04/2021.

e NOC of Forest Department has also been obtained vide letter no. 775
dated 09.03.2017.

e Unit has applied for Consent to Operate & authorization and it is
proposed to be commissioned after obtaining the same.

e The Unit was not found in operation at the time of inspection. No Bio-
medical Waste was received by the Unit.

Distance from Indore to M/s Hostech Eco Management Pvt. Ltd.
(CBWTFs) is about 68 Km and the other CBWTF at Sehore is 168 Km
& CBWTF Ratlam is 103 Km.

Distance of M/s Hostech Eco Management Pvt. Ltd. from
Residential/Village area is about 600 m & CBWTF is surrounded by
agriculture lands & Nearest residential farm is about 89.4 m.

(As per the Guidelines of the Central Pollution Control Board, Dt.
21/12/2016 "A CBWTF can be located at a place reasonably far away
from notified residential and sensitive areas and should have a buffer
distance of preferably 500 m so that it shall have minimal impact on these
areas. In case of non-availability of such a land, the buffer zone distance
from the notified residential area may be reduced to less than 500 m by
SPCB/PCC without referring the matter to CPCB by prescribing
additional control measures such as (i) adoption of best available
technologies (BAT) by the proponent of CBWTF; (ii) prescribing
stringent standards for operation of the CBWTF by the SPCB/PCC; (iii)
adoption of zero liquid discharge by the CBWTF and (iv) in case of any
complaints from the public, then CBWTF should prove that the facility is
not causing any adverse impact on environment and habitation in the
vicinity.")

The unit comes under the highly polluting category and environment
clearance has been obtained by the unit for the site from M. P. State
Environment Impact Assessment Authority under the Environment
Protection Act 1986 along with no objection certificate from various
departments like forest department & village panchayat. Thus, the issue
of site selection automatically concludes.

. The unit has provided all the requisite pollution control measures as per

the BMW guidelines. The unit was found not in operation during the
inspection by the members of the committee and assessment of its impact
on the surrounding water & air quality is only possible when the plant
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will be commissioned.

6. Further the unit will be directed to comply with the provisions of Water
(Prevention and Control of Pollution) Act 1974, Air (Prevention and
Control of Pollution) Act 1981, Biomedical Waste Management Rules
2016, Solid Waste Management Rules 2016, Construction and
Demolition Waste Management Rules 2016, and Hazardous and Other
Waste (Management and Trans-boundary Movement) Rules, 2016.

7. In view of the above the committee opines that the proposed CBWTF is
complied all the previous formalities i.e. obtained CTE, EC, NOC from
Village Panchayat and Forest Department. Moreover the coverage area
review report 2017 of MPPCB proposed a CBWTF in Ujjain. Therefore
CTO may be issued to M/s Hostech Eco Management Pvt. Ltd. provided
that the coverage area of existing facility may not be overlap and bed
strength in the area is above 10000.

(Dr. Y. K. Saxena) (P. K. Trivedi)
Scientist-C Director (Env.)
CPCB-RD-Bhopal MPPCB-Bhopal
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Distance from Indore (M/s Hoswin Incinerator Pvt Ltd) to M/s
Hostech Eco Management Pvt. Ltd. (CBWTFs)
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< O Hoswin Incinerator Pvt Ltd
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Distance of M/s Hostech Eco Management Pvt. Ltd. from Residential/V illage area
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Distance of M/s Hostech Eco Management Pvt. Ltd. from Nearest
residential farm
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REGIONAL OFFICE.M.P. POLLUTION CONTROL BOARD,
' 17, Bharatpuri, Ujjain.

No.Z 5. 2% . /ROUMPPCB/2012 Ui, DaterSurss it -

M/s Hostech Eco Management Pvt. Ltd.
10, Y N Road, Ankur Hospital, Indore
Distt. Indore (M.P.)

Sub: - Permission to establish the unit.
Ref: - Your application dated 17.01.2012

Without prejudice to the powers of this Board under the Air {Prevention &
Control of Pollution} Act, 1981, Water {Prevention & Control of Pollution} Act, 1974 &
without reducing your responsibilities under the said Acts, and after going through your
proposal for achieving the effluent and gaseous emission standards, the Board grants
permission, ONLY FOR ESTABLISHING the “Common Bio-Medical Waste
Treatment Facility” unit proposed to be located at Survey No. 323/1, 323/2/1,323/2/2
Gram Kaliyadeh, Tehsil Ghattiya, Distt. Ujjain (M.P.)

Thic nancant ic wvalid far neadnet £ Arndinstinn rananritu nfr

1. Incineration & Disposal of Bio-Medical Waste - 2400 MT/xYr.

{CBWTF Facility}
(Two Thousand Four Hundred Metric Tonnes per year only)

SUBJECT TO FOLLOWING CONDITIONS:-

1.  The quantity of the industrial and domestic effluent shall not exceed 4.5 M’/day.

7. The unit shall provide adequate facility for proper treatment of industrial/domestic
waste water effluent and shall ensure that the treated effluent quality meets the
standards prescribed by the Board and notified in the M.P. Gazette dated 25-03-
1988 & 15-11-2002.

3. The unit shall install separate electric metering arrangement for running of
pollution control devices and this arrangement shall be made in such fashion that
any non-functioning of pollution control devices shall immediately stop the electric
supply to the production and shall remain tripped till such time unless the pollution
control device/devices are made functional. The record of electricity consumption
for running of pollution control equipments shall be maintained and submitted to
the Board every month. A separate log book shall be maintained.

=
,7:;3:/5,%_/

C:\Users\admin\Desktop\MPPCB UJJAIN\MPPCB UJJAIN\1\consent to ES.docAE/Manoj
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The construction of effluent treatment plant shall be taken up simultaneously with
other civil work.

Unit shall utilize effluent for horticulture/plantation purpose. Unit shall not
discharge any effluent.outside of the factory premises in any circumstances. Hence
zero discharge condition shall be practiced. g

Unit shall install suitable air pollution control equipment to control the emission of
air pollutants from various section.

Unit shall take appropriate air pollution control measures to ensure that the ambient
air quality at the boundary of premises shall conform to the norms prescribed in
Ministrv of Environment Forest Gazette Notification no GSR/®26 (F) dated
16-11-2009

Minimum stack height of all the stacks shall be as per CPCB norms.

Environmental Cell with technically qualified personnel shall be setup under the
Control of Senior Executive.

Unit shall not start any construction activity & also shall not accept or receive any
Bio Medical Waste without “Authorization under Bio Medical waste {Management
& Handling} Rules 1998” from M.P.Pollution Control Board Bhopal, failing to
which this permission letter shall be automatically treated as null & void.

T Tmit c‘—‘,p” mala cl!{fthn arrancemant Frar handling and Alcmacal L 134 ’ 1

siudge trom process and ETP.

Unit shall install acoustic enclosure/canopy in D.G. set to control the noise
Pollution. The ambient noise level shall not exceed the limit 75 dB [A] during the
Day time and 70 dB[A] during the night time.

Unit shall take effective steps for extensive tree plantation in and around their
Premises for general improvement of environmental conditions.

Unit shall ensure the compliance of Guidelines of Centre Pollution Control Board
for “Common Bio-Medical Waste Treatment facility”, failing to which this
permission letter shall be automatically treated as null & void.

Unit shall take adequate precautionary measures before and during operation,
maintenance and cleaning of pollution control equipment to avoid accidental

hazard. :Z?Y’ y

C:\Users\admin\Desktop\MPPCB UJJAIN\MPPCB UJJAIN\1\consent to ES.docAE/Manoj
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16.  After notice and/or opportunity of hearing, this consent or any of the above
Condition can be modified, amended, revoked or withdrawn as a whole or in part as
and when deemed necessary.

The consent [for operation] as required under the Water {Prevention &
Control of Poliution} Act, 1974 and the Air {Prevention & Control of Pollution} Act,
1981 shall be granted to your unit after fulfillment of all the conditions mentioned above.
For this purpose you shall have to make an application to this Board in the prescribed
proforma at least two months before the expected date of commissioning of your unit.
The applicant shall not without valid consent [for operation] of the Board bring in to use
any out let for the discharge of effluent and gaseous emission.

For & on behalf of, M.P. Pollution Control Board,

o oo -(Regignai Officer)
e Regional Office

C:\Users\admin\Desktop\MPPCB UJJAIN\MPPCB UJJAIN\I\consent to ES.docAE/Manoj



State Environment impact Assessment Authority, M.P. :
(Government of India, Ministry of Environment, Forest &Climate Change)

Environmental Planning Coordination Organization (EPCQ)
Paryavaran Parisar, E-5. Arera Colony
Bhopai-4620 186
visit us http://www.mpseiaa.nic.in
Tel.0755-2466970, 2466859
Fax : 0755-2462136
No:o(2 ) 9 /SEIAA2019

Date: 9
To X (} ] ' / %
Director, M/s Hostech Eco Management Pvt, Ltd,

10, Yashvant Niwas Road,
Indore, MP- 452001

Sub: Case No0.5542/2017: Prior Environment Clearance for Establishing a Common
Biomedical Waste Treatment Facility at Khasra no. 323/1, 323/2/1. 332/2/2 Village-
Kallyadeh, Tehsil- Ghatiya, Dist.- Ujjain (MP) Total plot area 0.554 ha (1.22 acres)
Proposed Capacity - 2400 tonnes per annum by Director, M/s Hostech Eco
Management Pvt. Ltd, 10, Yashvant Niwas Road, Indore, MP- 452001, Mob. No.
09893269299 E-mail: hostecheco@amail.com Envt. Consultant Visiontek
Consultancy Servives Pvt. Ltd., Bhubaneshwar

Ref: Your application dtd. 29.03.17 received in SEIAA office on 31 03.2017

With reference to the above the proposal has been appraised as per prescribed
procedure & provisions under the EIA notification issued by the Ministry of Environment &
Forests vide S.0. 1533 (E), dated 14" September 2006 and its amendments, on the basis
of the mandatory documents enclosed with the application viz., Form |, pre-feasibility
report, ToR, EIA Report, ppt. and additional clarifications furnished in response to
observations by the State Expert Appraisal Committee (SEAC) and State Environment
Impact Assessment Authority (SEIAA) constituted by the competent Authority

i. The proposed project is Common Bio-medical Waste Treatment facility of Bio Medical
Waste collected from the various health Care establishments / unit generating bio
medical wastes. Facility includes Incinerator, Autoclave, Shredder and Effluent
Treatment Facility

il. Biomedical waste in Ujjain region is presently managed by Hoswin Incinerator Private
Limited. Indore. All the wastes generated from various health care units in the region
is transported to Indore. Since there is no CBWTF in the region, the closest CBWTFE
Hoswin Incinerator Private Limited. Indore is providing services to HCFs in the area
Hoswin Incinerator Private Limited. Indore do not any objection to set up of proposed
project and provide services in Ujjain area which is presently covered by them.PP has
submitted No objection certificate from Hoswin Incinerator Private Limited. Indore

ii. The proposed treatment facilities at the site are, Bio Medical Waste Segregation,
Autoclave, Shredding and Incineration. The project is aimed o cater the needs of the
Bio Medical waste generation units in the nearby Health Care Units of Ujjain district of
the state with an approximation of 6 57 tonnes per day (6575kg/day). The propsed
unit set up for treatment of bio-medical waste at Ujjain covering presently 9300 beds

L
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iv. The proposed unit will be established on an existing industrial manufacturing unit
which is closed since long and they have aiso obtained CTE from the M. P. Pollution
Control Board. vide letter no. 2520/ROU/MPPCB/2012 on 25th Jan, 2012,

v. The proposed facility will cater to Ujjain district and the surrounding within 150 km
radius

vi. The land was purchased from the owner whose industry was earlier situated in the
same land where an industrial shed, a platform and security hut already exists. The
Proponent gives undertaking that all the old structures will be utilized in the proposed
facility and there will be no dismantling involved.

i

S.No Features Existing old New Total |
Structures Structures Constructed
(Area sq.m.) Proposed Area Proposed
(Area sq.m.) {Area sq.m.} |
1 Security Hut 12 0 12 |
5 Workers Room 24 0 24 —
3 Waste Storage Rooms | 50 50 100 3
& Admin &Storage 256 0 256
5 Incinerator Area 360 360 720
6 Autoclave & Shredder 40 40
: area
7 Parking 80 80
8 ETP 36 i 36 |
Green Area 3127 [ 3127 'wj;
i Road & Open area 1145 1145 ‘
| Total Area S | . I

vii. The proposed project has been designed to treat up to 2.4 tons of bio-medical
waste per day with following equipments:

:L Equipment Capacity Number

1 Incinerator 2.4 TPD 300 kg per hour | 1
Autoclave 0.5 TPD 1200 litre per

< batch 9

3 Shredder 0.50 Ton 60-70 kg per hour 1

i : EfﬂuemP '{’ar?‘?tment 12 KLD 1

viii. The proposed project is for setting up of common bio-medical waste treatment
facility and project falls under Category “B" Projects of activity 7 (da) as per
EIA Notification dated 14th September, 2006 and its subsequent amendments
dated 17" April 2015, under Bio- Medical Waste Treatment Facilities.

ix. There is no National park / Sanctuaries, Eco-sensitive areas (DFO letter dtd
09.03.17), critically polluted areas and inter-State boundaries within 10 km of the

/ L
Case No. 5542/2017
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xi.

Xil.

xiii.

Xiv.

xV.

xvi.

Xvil.

proposed site, hence general conditions are not attracted as per EIA Notification
2006 its amendments.

Regarding land documents, PP has submitted sale deed dtd. 25.05.11and as per
the land documents the land is the name of Director, M/s Hostech Eco
Management Pvi. Ltd

Public hearing was conducted for the proposed Common Biomedical Waste
Treatment Facility at Kaliyadeh Village, Ghatiya Tehsil, Ujjain District in Madhya
Pradesh on 15.06.2018 at 11.00 am at Mela Office and Ujjain Kothi Palace under
the chairmanship of Additional District Collector of Ujjain. Some issues regarding
air & water pollution, biological environment and health problems which were
addressed by PP.

The total water requirement for the proposed facility is 11.7 KLD the fresh water
4.31 KLD met from water tankers.

The wastewater generated will be freated in in-house ETP of capacity 12 KLD The
treated water shall be reused in APCDs, greenbelt, etc. The facility shall be
developed as Zero Liquid Discharge (ZLD) system. No treated wastewater shall be
let out of the premises of the proposed CBWTF. Process effluent will be re-
circulated in process after proper treatment. The domestic wastewater will be
collected and treated in packages STP and reused for greenbelt

A surface water drainage line which collects and removes all surface runoff PP has
proposed proper utilization of rainwater by harvesting by appropriate rain water-
harvesting mechanism. Roof water will be collected by adopting proper treatment
(oll & grease trap); the collected water will be used for various uses (dust
suppression, floor washings, toiler flushing, greenbelt, etc.) Based on the rainfall
intensity of the plant area, storm water drainage system will be designed

Incineration ash (ash from incineration of any bio-medical waste) shall be disposed
through hazardous waste treatment, storage and disposal facility (TSDF), if toxic or
hazardous constituents are present beyond the prescribed limits as given in
Schedule-ll of the Hazardous and Other Waste Management & Trans-boundary
Movement Rules or as revised from time to time. Presently no TSDF facility is
available in Ujjain & the nearest TSDF facility identified is located at an aerial
distance of about 71 km in SSE direction. Common Treatment, Storage and
Disposal Facility of M/s Ramky Enviro Engineers Limited, Hyderabad is available at
Plot no. 104, Industrial Area No. Il, Pithampur District, Dhar (M.P) MoU with the
company is in process.

Power requirement will be sourced from existing line of Madhya Pradesh State
Electricity Board (MPSEB). In case of power failure, D.G. set will be used

Air emission from flue gases from incinerator due to combustion of biomedical
waste, SO,/NO, due to vehicular emissions, During Loading, Unloading and
cleaning/sweeping activities, during transportation, Handling & Treatment of
Biomedical waste. For control of air emission Incinerator will be provided with a
stack height meeting MOEFCC Guidelines (wet scrubber/absorption etc.) Water
sprinkling during loading & unloading activities, Development of thick plantation
along railway siding Internal roads will be concreted / asphalted to reduce dust
emissions, Proper parameters (air & temperature) to be maintained during
combustion, to reduce the flue gases formation.

.
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xviii. The proposed CBWTF shall not be handling chlorinated plastics and no
incineration will be done on chlorinated bags. There is no change of dioxin and
furans generation during incineration.

xix. The green belt will be developed for the proposed project in an area of 3127 sq. m
(56 %) of the total site area. Greenbelt will be developed all along the periphery of
the project maintaining a distance of around 2m between each plant. Inside the
project, around 50 plants shall be planted maintaining a distance of around 3.5 m
between each plant.

xx. Under CSR activities PP has proposed as per MoEF&CC's OM dated 1st May,
2018, 2% of the project cost is to be spent on CER (Corporate Environment
Responsibility) activities for green-field projects having project cost <100 crores. As
such for the proposed project, an amount of Rs. 10 lakhs has to be earmarked for
spending under CER activities.

S.No : Total Cost allocated for &
i Activities years (in Rs_Lakh)
1 Construction of Borewell/Tubewell nearby village 25
2 Revamping of school/Aanganwadi as per -
requirement of Gram Panchyat. S
Total 10.0

xxXi.  The proposed project cost is Rs. 475 lakhs

xxii. Benefits of the project: The beneficial impact of proposed project on the civic
amenities will be substantial after the commencement of project activities. The
basic requirement of the community needs will be strengthened by extending
healthcare to the community, building/strengthening of existing roads in the area
which will help in uplifting the living standards of local communities. The project will
create opportunities for employment to the nearby villagers

Based on the information submitted at Para | to xxii above and others, the State Level
Environment Impact Assessment Authority (SEIAA) considered the case in its 516" meeting
held on 20.12.2018 and decided to accept the recommendations of 320" SEAC meeting held on
dtd 23.10.18

Hence, Prior Environmental Clearance is accorded under the provisions of EIA notification dtd.
14" September 2006 & its amendments for the proposed Establishing a Common Biomedical
Waste Treatment Facility at Khasra no. 323/1, 323/2/1, 332/2/2 Village- Kaliyadeh, Tehsil-
Ghatiya, Dist.- Ujjain (MP) Total plot area 0.554 ha (1.22 acres) Proposed Capacity - 2400
tonnes per annum by Director, M/s Hostech Eco Management Pvt. Ltd, 10, Yashvant Niwas
Road, Indore, MP- 452001 subject to the compliance of the Standard Conditions and the
following additional Specific Conditions as recommended by SEIAA & SEAC in its meetings

A. Specific Conditions as recommended by SEIAA

1. The entire demand of fresh water should be met through iicensed tanker and there
should be no extraction of ground water
2. This EC will be subject to the location criteria to be decided by the MPPCB specially
the proximity to the human settlement.
b
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3. PP will take prior permission of MPPCB for establishing CBWTF at the site in
reference to revised guideline of CPCB-2016 for CBWTF before installation.

4 PP should install adequate ETP for treatment and disposal of effluent and Zero
discharge should be maintained.

5. Process effluent/any waste water should not be allowed to mix with storm water.

6 Guidelines of CPCB/MPPCB for Bio-Medical Waste Common Hazardous Wastes
Incinerators shall be followed.

No landfill site is allowed within the CBWTF site.

Ecosorb (organic and biodegradable chemical) and alumina will be used around odor
generation areas at regular intervals for dilution of odorant by odor counteraction or
neutralize.

9. PP will ensure to use only non chiorinated bags for handling and storing bio medical
waste. In any case, PP is not allowed to use poly and plastic bags.

10. All safety measures will be strictly followed by workers for handling of Bio medical
waste bags during storage and feeding at incinerator to prevent heaith hazards.

11. Incinerator should be properly interlocked with venture scrubber to control air
pollution.

12. Incinerated ash and ETP sludge shall be disposed at approved TSDF and Mol
made in this regard should be done prior to the commencement

13. Color coding for handling waste be strictly followed as per BMW Rules 2016.

14 PP should ensure the rain water harvesting by providing of recharging pits. In
addition, PP should provide recharging trenches. The base of the trenches should be
Kachha with pebbles.

15. PP will install continuous online monitoring system to monitor the emissions from the
stack. Pericdical air quality monitoring in and around the site shall be carried out The
parameters shall include Dioxin and furan.

16. Proper Parking facility should be provided for employees & transport used for
collection & disposal of waste materials..

17. Necessary provision shall be made for firefighting facilities within the complex.

18. PP should carryout periodical air quality monitoring in and around the site including
VOC, HC.

19. PP shall ensure to conduct quarterly health check up of workers working in the plant.

20. PP will construct garland drain of appropriate size and settling tank with stone
pitching all around the plant premises.

21 PP should develop 8 m green belt all along the periphery of the species that are
significant and used for the poliution abatement. Besides this, PP will explore the
possibility to develop dense green belt by planting thick foliage trees 1o develop
buffer zone in the additional land belongs to PP on eastern direction towards road to
suppress emissions.

22 Incineration plants shall be operated (combustion chambers) with such temperature,
retention time and turbulence, so as to achieve Total Organic Carbon (TOC) content
in the slag and bottom ashes less than 3%, or their loss on ignition is less than 5% of

the dry weight of the material
Case No. 5542/2017
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23

24

25.

26.

27.

28.
29,
30.

3L

Transportation and handling of Bio-medical Wastes shall be as per the Biomedical
Wastes (Management and Handling) Rules, 2000 including the section 129 to 137 of
Central Motor Vehicle Rules, 1989.

The proponent should ensure that the project fulfills all the provisions of Hazardous
Wastes (Management, Handling and Transboundary Movement) Rules, 2008
including collection and transportation design etc and also guidelines for Common
Hazardous Waste Incineration - 2005, issued by CPCB.

The Leachate from the facility shall be collected and treated to meet the prescribed
standards before disposal.

PP should ensure installation of photovoltaic cells (solar energy) for lighting in
common areas, LED light fixtures, and other energy efficient plant machineries and
equipments.

The containers should be covered during transportation in order to prevent exposure
of public to odors and contamination.

PP should have two storage rooms separately for treated and untreated waste
PP should ensure the traffic movement plan, parking facilities and road width.

Under CSR activities PP has proposed to construction of bore well/tubewell &
revamping of school/laanganwadi as per requirement of Grampanchyat with
budgetary provision of Rs. 10.0 Lakhs upto 5 year. PP should ensure the
implementation of CSR activities on regular basis in consultation with the Gram
Panchayat of the respective villages.

‘PP should develop green belt at least minimum of 33% in plant premises as per
CPCB guidelines with native species/Pollution absorbing species.

B. Specific Conditions as recommended by SEAC

1

(A)
2.

The EC shall be valid for establishing Common Bio Medical Waste Treatment and
Disposal Facility at Kaliyadeh Village, Ghatiya Tehsil, Distt. - Ujjain, (M P} with
following treatment capacity —

Rotary Kiln Incinerator - 2.4 TPD (one number)
Autoclave - 0.5 TPD (one number)
Shredder - 0.50 Ton {one number)

PRE-CONSTRUCTION PHASE |
During any construction/plant erection activity, curtaining of site should be carried out
to protect nearby areas

For dust suppression, regular sprinkling of water should be undertaken

The entire area should be covered with 03 meters MS sheets and due care should be
taken for noise and vibration control during demolition work.

PP will obtain other necessary clearances/NOC from respective authorities

Provisions shall be made for the housing of construction/plant erection labor within the
site with all necessary infrastructure and facilities such as maobile toilets, mobile STP,
safe drinking water, medical health care, créche etc. The housing may be in the form
of temporary structure to be removed after completion of the period

Take all necessary steps to ensure that the bio-medical waste collected from the
occupier is transported, handled, stored, treated and disposed of, without any adverse
effect to the human hesalth and the environment, in accordance with the Bio-Medical

Case No. 5542/2017



(B)
9.
10.

11

12.
13.
14.
15
16.

17.

18.

18.

20.

21.
22.

Waste Management Rules, 2016 and guidelines issued by the Central Pollution
Control Board from time to time.

Ensure timely collection of bio-medical waste from the occupier as prescribed under
the rules.

CONSTRUCTION PHASE
Inform the prescribed authority immediately regarding the occupiers which are not
handing over the segregated bio-medical waste in accordance with the rules

Provide training for all its workers involved in handling of bio-medical waste at the time
of induction and at least once a year thereafter.

Undertake appropriate medical examination at the time of induction and at least once
in a year and immunize all its workers involved in handling of bio-medical waste for
protection against diseases, including Hepatitis B and Tetanus, that are likely to be
transmitted while handling bio-medical waste and maintain the records for the same.

Shall display details of authorization, treatment, annual report etc on its web-site.
PPE’s such as helmet, ear muffs etc should be provide to the construction workers
Fire extinguishers should be provided on site during construction period.

All internal roads will be concreted / asphalted to reduce dust emissions.

All vehicles carrying raw material should be covered with tarpaulin and
unloading/loading activities should be stopped during windy period. Properly tuned
construction machinery and good condition vehicles (low noise generating and having
PUC certificate) should be used. Bar Code System should be developed by the facility
operator as per the guidelines issued by the Central Pollution Control Board for
ensuring compliance to the BMWM Rules, 2016.

Waste construction material should be recycles as far as possible and remaining
should be disposed off at a designated place in consultation with the local authority

Peripheral plantation inclusive of avenue and aromatic plantation at all around the
project boundary shall be carried out using tall saplings of minimum 2 meters height of
species which are fast growing with thick canopy cover preferably of perennial green
nature. As proposed the project plan to develop green belt in 3127 m2 area and 600
plants are proposed to be planted along the periphery of the project and inside the
project.

PP should explore the possibility of providing solar street light. & LED should be
preferred over of tube lights/CFL.

Waste oil generated from the DG sets, ash and ETP sluge should be disposed off in
accordance with the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules; 2016 after obtaining authorization.

The total water requirement for the project is 11.7 KLD.
Land use breakup details as proposed by PP for this facility are as follows:

Land use Break-Up for proposed unit, Total Area 5540 Sq. mt.
Particulars Area in sq.meter

Security Hut 12

Workers Room 7 24

Parking 80

Case No. 5542/2017
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23.

24,

25,

26.

27.
28.

29.

30.

31.

32

33.

34.

Admin & Storage 256
Incinerator Area 360
ETP 36

Green area S1Z7
Open area : 1645

As proposed, the effluent generated from industrial activities in the proposed plant will
be treated in ETP (Capacity 12.0 KLD and re-circulated in venturi scrubber. Waste
water generated from domestic use will be sent to the packaged STP and the treated
water will be used for flushing and dust suppression No effluent from the facility shall
be discharged outside the premises and Zero discharge shall be maintained. PP
should also install Internet Protocol PTZ camera with night vision facility along with
minimum 05X zoom and data connectivity must be provided to the MPPCB's server
for remote operations.

The height of the stack shall be not less than 30 mtrs. Only low Sulphur fuel like Light
Diesel Oil or Low Sulphur Heavy Stock or Diesel, Compressed Natural Gas, Liquefied
Natural Gas or Liquefied Petroleum Gas shall be used as fuel in the incinerator. On
line continous monitoring system shall also be installed to monitor the stack emission
and data connectivity must be provided to the MPPCB's server for remote operations.

Monitoring of the stack gassous emissions (under optimum capacity of the incinerator)
will be done once in three months through a laboratory approved under the EPA. 1986
/NABL and record of such analysis results shall be maintained and submitted to the
prescribed authority. In case of dioxins and furans, monitoring will be done once in a
year.

Ventury scrubber with mist eliminator, Bag Filter, APCs and dust collector shall be
provided as air pollution control equipment.

Combustion gas analyzer to measure CO2, CO and O2 should be installed.

Spraying of "Ecosorb” should be performed on regular intervals to avoid any odor
nuisance.

The PP should comply with the provisions made in Hazardous Waste (management,
handling & Trans-boundary Movement) Rules 2016.

Dedicated parking facility for unioading of materials/wastes shall be provided in the
facility premises. PP shall develop and implement good traffic management system for
their incoming and outgoing vehicles to avoid congestion on the public road.

PP shall ensure that 02-03 additional vehicle shall be available all the time in addition
to the required number of vehicle for collection and transportation of bio medical
waste )

No hazardous waste should be disposed off in this facility.

Praper fire fighting arrangements in consultation with the fire department should be
provided against fire incident.

In case of power failure, stand by D.G. Set/s having power generation capacity
equivalent to the requirement of power to run the facility shall be installed, so that the
facility shall always be operated round the clock even in case of power failure. The
overall noise level in and around the facility area and D.G. Set shall be kept well within
the standards by providing noise control measures including engineering controls like
acoustic insulation hoods, silencers, enclosures etc. on all sources of noise

v
c v
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36.

3.

38.

38

40.

41.

42.

45.

46.
4a7.

48.

(€)
49

generation. The ambient noise level shall confirm to the standards prescribed under
The Environment (Protection) Act, 1986 & Ruies

All recommendations and poliution mitigative measures proposed in the EMP shall be
binding for the project authorities.

Pucca flooring / impervious layer shall be provided in the work areas, chemical/waste
oil storage areas and chemical handling areas to minimize soil contamination.

Good housekeeping shall be maintained within the facility premises. All pipes, vaives
and drains shall be leak proof. Leakages from the pipes, pumps, shall be minimal and
if occurs, shall be arrested promptly. Floor washing shall be admitted in to the effluent
collection system for subsequent treatment and disposal.

The storm water drains shall be kept separate and shall remain dry throughout the
year except monsoon.

After ensuring treatment by autoclaving or microwaving followed by shredding. the
recyclables from the treated bio-medical wastes such as plastics and glass shall be
given to such recyclers having valid authorization or registration from the respective
prescribed authority.

The Occupier or Operator of facility shall maintain a record of recyclable wastes
referred to in sub-rule (9) of Bio-Medical Waste Management Rules, 2016 which are
auctioned or sold and the same shall be submitted to the prescribed authority as part
of its annual report. The record shall be open for inspection by the prescribed
authorities.

The handling and disposal of all the mercury waste and lead waste shall be in
accordance with the respective rules and regulations.

The facility operator shall adhere to the “STANDARDS FOR TREATMENT AND
DISPOSAL OF BIO-MEDICALWASTE BY INCINERATION AND PLASMA
PYROLYSIS OR GASIFICATION,” as per Schedule il of the Bio-medical Waste
Management Rules, 2016

 Report major accidents including accidents caused by fire hazards, blasts during

handling of biomedical waste and the remedial action taken and the records relevant
thereto (including nil report) in Form | to the prescribed authority and also along with
the annual report.

Maintain a log book for each of its treatment equipment according to weight of batch;
categories of waste treated, time, date and duration of treatment cycle and total hours
of operation.

Allow occupier, who are giving waste for treatment to the operator, to see whether the
treatment is carried out as per the rules.

Supply non-chlorinated plastic colored bags to the various occupiers, if required.

Common bio-medical waste treatment facility shall ensure collection of biomedical
waste on holidays also.

Maintain all record for operation of incineration and other activities such as autociaving
& shredding etc for a period of five years. :

ENTIRE LIFE OF THE PROJECT

PP has proposed Rs. 21.50 lacks for environmental monitoring and environmental
management inclusive of green belt development and Rs. 17.10 lacks/year for
recurring expenses in the proposed EMP of this project.

reaa Rla EEATMINAT {
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52.

53.

The environmental policy with Environmental Management Cell as per MoEF
guideline will be prepared by PP and the with suitably qualified staff for
implementation of the stipulated environmental safeguards and for monitoring
functions shall be setup under the control of the Chief Executive of the company

As proposed, the green belt development / plantation activities should be completed
within the first three years of the project and the proposed species should also be
planted in consultation with the forest department.

In case of any, change in scope of work, technology, modernization and enhancement
of capacity/ built-up area/ project area shall again require prior environmental
clearance as per EIA notification, 2008.

PP shall be responsible for discrepancy (if any) in the submissions made by the PP to
SEAC & SEIAA.

The validity of the EC shall be as per the provisions of EIA Notification subject to the
following: Expansion or modernization in the project, entailing capacity/ built-up area/
project area, addition with change in process and or technology and any change in
product - mix in proposed unit shall require a fresh Environment Clearance.

Standard Conditions:

1.

All activities / mitigative measures proposed by PP in Environmental Management
Plan and approved by SEAC must be ensured.

All parameters listed in Environmental Monitoring Plan approved by SEAC must be
monitored at approved locations and frequencies.

“Consent for Establishment” shall be obtained from the MPPCB under the Air and
Water Act and a copy shall be furnished to the MPSEIAA, before taking up any
construction activity at the site.

Guidelines of State Pollution Control Board (MPPCB) for Common Hazardous
Wastes Incinerators shall be followed.

Periodical air quality monitoring in and around the site shall be carried cut. The
parameters shall include Dioxin and furans.

Use only low sulphur diesel. No other oil shall be used

7. The proponent shall comply with the Environmental standards notified by Ministry of

10.

His

Environment, Forest & Climate Change for incinerators along with the
technology/guidelines.

Necessary provision shall be made for firefighting facilities within the complex. The
Project Proponent should carryout periodical air quality monitoring in and around the
site including VOC, HC.

. The Project Proponent should develop green belt all along the periphery of the TSDF

with plant species that are significant and used for the pollution abatement

Treated flue gas emissions discharge through stack to atmosbhere shall always be
less than or equal to the parameter-specific emission standards notified by the CPCB

Ali the facilities shall be designed to achieve a minimum temperature of 1100°C in
secondary combustion chamber and with a gas residence time in secondary
combustion chamber not less than 2 (two) seconds

.
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12.

13.
14

15.

16.

W

18.

18.

20.

21

22.
23
24

25.

26.

27

28.

29.

Incineration plants shall be operated (combustion chambers) with such temperature,
retention time and turbulence, so as to achieve Total Organic Carbon (TOC)content
in the slag and bottom ashes less than 3%,or their loss on ignition is less than 5% of
the dry weight of the material.

Pizometric holes shall be identified/constructed in all directions for monitoring

Guidelines published by the Central Pollution Control Board from time to time for
common incineration facilities shall be referred for implementation.

Transportation and handling of Bio-medical Wastes shall be as per the Bio-medical
Wastes (Management and Handling) Rules, 2000 including the section 129 to 137 of
Central Motor Vehicle Rules, 1989

The Leachate from the facility shall be collected and treated to meet the prescribed
standards before disposal.

The proponent should obtained necessary clearance from the Central Ground Water
board Authority If requird.

Project proponent should prepare and implement an On Site Emergency
Management Plan

Project proponent should carryout periodical ground water/soil monitoring in and
around the site to check the contamination including TCLP test for heavy metals.

Green belt of 15 meters shall be provided all along the periphery of the site, as
committed. The green belt area shall not be used for any other purpose

All measures for air pollution control shall be adopted
There should not be any spillage from the transportation vehicles.
Zero discharge system shall be adopted.

Double containment system shall be provided for all waste transport vehicles to avoid
spillage. The spillage shall be cleared immediately

Vehicles should prominently display complaint numbers for use of public as well as
antidotes to any toxic waste.

All the recommendations of EMP/DMP shall be strictly complied.

The project proponent will set up separate environmental management cell for
effective implementation of the stipulated environmental safeguards under the
supervision of a Senior Executive.

Untreated domestic effluent should not be discharged into open drain. The domestic
effluent should be treated in a well designed septik tank with soak pit. As soon as the
sewerage system is made operational the domestic effluent from the project should
be discharged only into the sewerage system for treatment in STP

All the commitment made regarding issues raised during the public hearing /
consultation meeting shall be satisfactorily implemented. ltem-wise details along with
time bound action plan should be prepared and submitted to the Ministry's Regional
Office at Bhopal. Implementation of such program shall be ensured as office
Memorandum dated 18.05.12 of MoEF, Gol and its amendments
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30.

31

32

33.

3S.

36.

37.

38.

38.

40.

The applicant (Project proponent) will take necessary measures for prevention,
control and mitigation of Air Pollution, Water Pollution, Noise Pollution and Land
Pollution including solid waste management as mentioned by him in Form-1, Final
EIA reports and Environment Management Plan (EMP) in compliance with the
prescribed statutory norms and standards.

Corporate Environment Responsibility:

a) The Company shall have a well laid down Environment Policy approved by the
Board of Directors.

b) The Environment Policy shall prescribe for standard operating process/procedures
to bring into focus any infringements/deviation/viclation of the environmental or
forest norms/ conditions.

¢) The hierarchical system or Administrative Order of the company to deal with
environmental issues and for ensuring compliance with the environmental
clearance conditions shall be furnished.

d) To have proper checks and balances, the company shall have a well laid down
system of reporting of non-compliances/ violations of environmental norms to the
Board of Directors of the company and/ or shareholders or stakeholders at large

Ambient noise level should not exceed the permissible limit. The overall noise levels
in and around the plant area shall be kept well within the standards by providing noise
control measures including acoustic hoods, silencers, enclosures etc. on all sources
of noise generation. The ambient noise leveis should confirm to the standards
prescribed under EPA Rules, 1989 & its amendments.

There shall not be removal/destruction of vegetative cover both at the establishment
as well as the operational stage, without the sanction of appropriate authority.

Adequate measures shall be adopted to ensure industrial safety. Proper fire detection
& protection systems shall be provided to control fire and explosion hazards. The
implementation and monitoring of Environmental Management Plan and Disaster
Management Plan should be carried out.

Environmental Management Information System shall be in position and maintained
properly.

No further expansion or modifications in the project should be carried out without prior
approval of the State Environmental Impact Assessment Authority (MP-SEIAA)

The gaseous emissions from various process units should conform to the load/mass
based standards prescribed by the MoEF & CC and the State Poliution Control Board
from time to time. At no time the emission level should go beyond the prescribed
standards.

A separate Environmental Management Cell with suitable qualified personnel shall be
set-up under the control of a Senior Executive, who will report directly to the Head of
the Organization.

Project Proponent has to strictly follow the direction/guidelines issued by MoEF
CPCB and other Govt. Agencies from time to time.

The funds earmarked for environmental protection measures shall be kept in
separate account and shall not be diverted for other purpose. Year wise expenditure
shall be reported to the MoEF, Gol, and its Regional Office, Bhopal

Yo
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41.

42.

43

44.

45,

46.

47,

48.

49,

50.

a1.

The Regional Office, MoEF,Gol, Bhopal & MPPCB shall monitor compliance of the
stipulated conditions. A complete set of documents including Environment Impact
Assessment Report, Environmental Management Plan, and Environmental Monitoring
Plan as approved by SEAC should be submitied to Regional Office, MoEF, Gol,
Bhopal & MPPCB within six months

Action pian.with respect to suggestion/improvement and recommendations made and
agreed during public hearing consultation shall be submitted to the Regional Office,
MoEF, Gol, Bhopal, MP PCB within six months.

A copy of the environmental clearance shall be submitted by the Project Proponent to
the Heads of the Local Bodies (Panchayat and Municipal Bodies). District Collector
and DFO as applicable and responsible for controlling the proposed projects who in
turn has to display the same for 30 days from the date of receipt.

The Project Proponent shall advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned.
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with
the State Pollution Control Board and also at web site of the State Level Environment
Impact Assessment Authority (SEIAA) website at www.mpseiaa.nic.in and a copy of
the same shall be forwarded to the Regional Office, MoEF& CC Gol. Bhopal.

The Project Proponent has to upload only soft copy of half yearly compliance report
of the stipulated prior environmental clearance terms and conditions on 1st June and
ist December of each calendar year on MoEF & CC web portal -
http:/iwww.environmentclearance. nic.in/ or http://www.efclearance. nic.in/.

The proponent shall upload the status of compliance of the stipulated EC conditions
including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria of pollutant levels
namely, SPM, RSPM, 802, NOx (ambient levels as well as stack emissions) or
critical sectoral parameters, indicated for the project shall be monitored and displayed
at a convenient location near the main gate of the company in the public domain.

Full Cooperation should be extended to the Officers and staff from the Ministry and its
Regional Office at Bhopal / the CPCB / the SPCR during monitoring of the project

The SEIAA of M.P. reserves the right to add additional safeguard measures
subsequently, if found necessary, and to take action including revoking of the
environment clearance under the provisions of the Environmental (Protection) Act,
1986. to ensure effective implementation of the suggested safeguard measures in 2
time bound and satisfactory manner.

These stipulations would be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and control of
Pollution) Act 1981, the Environment (Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Natification, 2006.

Concealing factual data or submission of false/fabricated data and failure to comply
with any of the conditions mentioned above may result in withdrawal of this clearance
and attract action under the provisions of Environment (Protection) Act, 1986

The Environmental Clearance shall be valid for a period of five years from the date of
issue EC as per EIA Notification, 20086 Para 9.




52.

53.

Any appeal against this prior environmental clearance shall lie with the National
Green Tribunal, if necessary, within a period of 30 days as prescribed under Section
16 of the National Green Tribunal Act, 2010.

The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act. 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act. 1986 and the Public Liability
Insurance Act, 1991 along with amendments and rules.

The environmental statement for each financial year ending 31st March in Form-V as
is mandated to be submitted by the project proponent to the concernad State
Poliution Control Board as prescribed under the Environment (Protection) Rules,
1986, as amended subsequently, shall also be put on the website of the company
along with the status of compliance of EC conditions and shall also be sent to the
Regional Office of MoEF.

The project authorities shall inform the Regional Office as well as the Ministry. the
date of financial closure and final approval of the project by the concerned authorities
and the date of start of the project. L;J‘\

0( b 5,. (Jitendra Siigh Raje)
: 9 c p 6 fL« Membet Secretary
EndtNo.  /SEIAA 2019 DatedxX 9 '/
Copy to:-
(1). Principal Secretary, Urban Development & Environment Deptt. 3° Floor, Mantralaya

(2).
3).

(4).
(5).

(6).
(7).

Vallabh Bhawan, Bhopal.

Secretary, SEAC, Research and Development Wing Madhya Pradesh Pollution Control
Board, Paryavaran Parisar, E-5, Arera Colony Bhopal-4582016.

Member Secretary, Madhya Pradesh Pollution Control Board, Paryavaran Parisar, E-5.
Arera Colony, Bhopal-462016.

The Collector, Ujjain, District Ujjain (M.P.)

Director, 1. A. Division, Monitoring Cell, MoEF, Gol, Ministry of Environment & Forest
Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi — 110 003

Director (S), Regional office of the MOEF, (Western Region), Kendriya Paryavaran
Bhawan. Link Road No. 3, Ravi Shankar Nagar, Bhopal-462016

Guard file. L)W&-—)\' :

™

(Dr. eev Sachdev)
5[ ¢ Officer-in-Charge

Caca Nn §542/2017
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== MADHYA PRADESH POLLUTION CONTROL BOARD
N Paryawaran Parisar, E-5, Arera Colony, BHOPAL- 462 016

i I8 {0755} 2464428, 2466191 Fax : {0755} 2463742 e-mail: it.mppcb@rediffmail.com
No. 24  [BMW/MPPCB/2018, Bhopal, date:  22/=23/20(Q
To,

Regional Officer,

Regional Office

M. P. Pollution Control Board
UJJAIN (M.P.)

Sub : Order to conduct publ'ic hearing under EIA Notification No. 1533 dated: 14/09/06 for
the proposed Common Bio-medical Waste Treatment Facility at Village:
Kaliyadeh, Tehsil: Ghatiya, dist. Ujjain by M/s. Hostech Eco Management
Pvt. Ltd.

Rz Ref : 1. TOR issued by SEAC, Bhopal vide letter No. 325/PS-MS/MPPCB/SEAC-I/TOR
(289)/2017, Bhopal, dated: 15/05/17. (Case no. 5542/2017)
2. Project proponent letter No. Nil, dated: 24/02/18.

M/s. Hostech Eco Management Pvt. Ltd. submitted an application under reference
for conducting public hearing as per the provisions of EIA Notification No. 1533 dated:
14/09/06 with draft EIA report for Public Consultation in respect of Environmental Clearance
for the proposed Common Bio-medical Waste Treatment Facility at Village:
Kaliyadeh, Tehsil: Ghatiya, dist. Ujjain (M.P.)

A copy of letter of request is enclosed herewith for further necessary action. Copies of
the draft EIA Report (hard & soft) and summary of the draft EIA report in English & Hindi
(hard & soft) shall be submitted by the project proponent directly to your office.

, Now, you are hereby directed to finalize the date, time and exact venue for the public
hearing as per the provisions of the notification, in consultation with the district Collector. The
administrative expenses Rs. 25,000/- through demand draft is received in Head Office. The
same shall be advertised in one major National Daily and one regional vernacular daily. A
minimum notice period of 30 (thirty) days shall be provided to the public for furnishing their
responses. The information for the public about the places or offices where the public could
access the draft Environmental Impact Assessment Report and the summary of Environmental
Impact Assessment report before the public hearing shall also be mentioned in the
advertisement. You are directed to follow the procedure as per the provisions given in of EIA
notification dated: 14/09/06 and to ensure the compliance of the orders issued by MoEF from
time to time in this regards.

Encls: As above

pare {order_public_hearingj



Endt. No. /1 /BMW/MPPCB/2018

MADHYA PRADESH POLLUTION CONTROL BOARD
Paryawaran Parisar, E-5, Arera Colony, BHOPAL- 462 016

= {0755} 2464428, 2466191 Fax : {0755} 2463742 e-mail: it mppcb@rediffmail.com

Copy to :

1

Encl: As above.

Collector, District Ujjain for information and request to carry out the public hearing for
the project as per the provisions of the EIA Notification, 2006

M/s. Hostech Eco Management Pvt. Ltd., 10, Y. N. Road, Indore - 452 003
(M.P.) for information. You are requested to contact the Regional Officer, M. P.
Pollution Control Board, Ujjain along with sufficient hard and soft copies of documents
for conduction of public hearing. It is also requested to forward one hard and one soft
copy of the above draft EIA report along with the summary EIA report to the SEIAA
and to the following authorities or offices within whose jurisdiction the project is being
located :

a) District Magistrate/s

b) Zila Parishad or Municipal Corporation

c) District Industries Centre

d) Regional Office of the Ministry of Environment, Forests and Climate Change,
Bhopal.

In-charge, IT Section, M. P. Pollution Control Board, Bhopal. One soft copy of the

executive summary in English & Hindi is enclosed for uploading the same on the official
web site of the Board for display, as per the provisions of the notification.

@ Mempiey Secretary

pare [order public_hearing} 455
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Bhopal, dated: 2= (05 /2018
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MADHYA PRADESH POLLUTION CONTROL BOARD
—N T Paryawaran Parisar, E-5, Arera Colony, BHOPAL- 462 016
_er B (0755) 2464428, 2466191 Fax : {0755} 2463742 e-mail: it. mppcb@redif fmail.com
_I?I_g. oS~ /BMW/MPPCB/2018 Bhopal, date:  [3/o&/z0 (@

The Member Secretary,

State Level Environmental Impact
Assessment Authority,

EPCO, Paryawaran Parisar, E-5, Arera Colony,
BHOPAL - 462 016 (M.P.)

Sub: Proceedings of public hearing conducted as per provisions under EIA Notification S0,
1533 dated: 14/09/06 for the proposed Common Bio-medical Waste Treatment
Facility at Village: Kaliyadeh, Tehsil: Ghatiya, dist. Ujjain by M/s. Hostech
Eco Management Pvt. Ltd.

Ref : TOR issued by SEAC, Bhopal vide letter No. 325/PS-MS/MPPCB/SEAC-I/TOR
(289)/2017, Bhopal, dated: 15/05/17. (Case no. 5542/2017)

------

The M. P. Pollution Control Board has conducted public hearing on 15/06/18 at Mela
Office, Kothi Palace, Ujjain (M.P.) as per the provisions of EIA Notification S.0. 1533 dated:
14/09/06 for the proposed Common Bio-medical Waste Treatment Facility at
Village: Kaliyadeh, Tehsil: Ghatiya, dist. Ujjain (M.P.)

The hard and soft copy of the proceedings of public hearing along with objections and
suggestions are enclosed herewith in original for necessary action.

Encls : As above

( AL M™ishra)
Q. Member Secretary

Endt No. \og /TS/MPPCB/2018

Copy to:-

1 Dy. Secretary, Urban Development & Environment Department, Govt. of M.P.,
Mantralaya, Bhopal for information.

2. M/s. Hostech Eco Management Pvt. Ltd., 10, Y. N. Road, Indore - 452 003
(M.P.) for information.

£ I.T. Section, M. P. Pollution Control Board, Bhopal along with the copy of Public

Hearing document for display on website soft copy of document is enclosed.

( Kéﬁa)

8/ Member Secretary

oc

pare . NOC pub_her 272 For online apphicaticn/corres/fees, vist our website wyww.mppce. aic.ir

Bhopal, dated: |2 /oS /20(%
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TORPS s @
M.P. Pollution Control Board

E-5. Arera Colon)

‘W"W ﬁL‘mﬁ Paryavaran Parisar, Bhopal - 16 MP
3 ! Ph: 0755-2466191, Fax-0755-246374.
24714 EJECTI D BY.R.P.AD.

In excercise of the power conferred by clause (b) of sub-section (1) of section 27 of the Water (Prevention and
control of Pollution ) Act,1974 and sub-section (4) of section 21 of the Air(Prevention and control of Pollution)
Act . 1981 and Rule 6(2) of Hazardous and other Waste Management Handling & Trans-boundary Movement)
Rules 2016, framed under Environment (Protection) Act -1986.This Board is empowered to reject the CCA

The CCA applied for vide Inward application No : 788705, Dated 12/03/19 by M/s. Hostech Eco Management
Pvt.Ltd. (Cbwtf) for the industrial plant located at 323/1, 323/2/1, 323/2/2 (Area 5540 Sqmts.),Kaliyadeh Tehsil
Ghattiya Distt. Ujjain,City : Kaliyadeh,Dist : Ujjain for the manufacture of products mentioned in the application
is herby refused by the Board by the following reasons :

Reasons for Rejection
I Air Pollution Control Measures not Installed / Insufficient / Inadequate
2 Not compliance with the conditions mentioned in consent order.
ifi n.

. Industry has not installed the requisite plant and machines necessary for the operations of a CBWTF viz.
incinerator etc
2. Industry has failed to appear for the technical presentation despite opportunities and information given from
time to time.

3. Industry has thus so far not complied with the conditions stipulated in the CTE, without which the case will not
be considered.

Please note that to operate an industrial plant without prior consent under the Water Act-1974 and Air Act-1981
and Authorization under the Hazardous Waste Rules are an Offence punishable under the Water , Air & EPA
1986

Hence you are directed to comply above reasons and re apply for obtaining valid CCA.

For and on behalf o
M.P. Pollution Control Boart

) S8 Sar

~2-y
NO. PCB / UJJ / CCA /98911 - 01/08/2019 (R. S. Kori, Member Secretary

ISSUED TO : -

Hostech Eco Management Pvt.Ltd. (Cbwtf),

323/1, 323/2/1, 323/2/2 (Area 5540 Sqmts.), Kaliyadeh Tehsil Ghattiya Distt. Ujjain,
City : Kaliyadeh,, Tal : Ghatiya, SIDC : Not in SIDC

Dist : Ujjain , Phone : 9827060693

Copyto:

1)The Regional Office, PCB Board , Ujjain
2) NOC rejection file.

Printed On : 01/08/2019 Computer generated Order thru XGN, does NOT require Physical Signature m | E
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\Heldoa, @ |

Re¢gional Offica,
M.P.Pollution Control Boarq,

-17,%haraﬁpu:i.ﬂjjain.

S.no, 2796 /PCE/URo/2090, U3jain,date | 7_f, 1} Zyne
o g (C)

To,

M/5 Roungandh Cromotthan Samity,
7, Tucya Tope Marg,

fre=eganj,Vjjain.

Sub:~  Consent u/s 25/26 of water(preveation ang
contral of pollution) act, 1974.

Reftw Your apnlication imearg dated 10.10,2000,
This ofiice letter no. 2385 doted 17,10,2000.
Your lstter inward dated 9,11.2000,

With reference to your above mentioned
aprlication conscent le hareby granted for i period
of twelve month stacting from the flrst date of
month of commencement of industry subjectsd to the
fulfilment of terms and condition incorporated in
the schedule of Consent letter annexed hereto.

This consent is valid for the following
product & procuction capacity se
1. Detergent powder & Cake 1= 3600 MT/year,

(Three thousand six hundred netric
tonn per year only),

Pleasc acknowledge the receipt of this letter,

For &« on behalf of,
M.P.Follution Control Boarqg,

d el
(Regional Officer)
Olk__ Regional Otfice,
M.P.Pollution Control Board,

W %E; ‘ Ujjain,

104002
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/12//
}\‘O * R 7L 7 % ' ﬂ%/“]?_omgcg
Copy to i=
1) - Cess Section,

M. PaPollution Control Boara,
Bhopal, A COPY of application form is
attached herewith.

&

[
& e :
ncl:- As above, (Regional Officer)
ol Regional Offjce,
M.P.Pollution Control Boara,
/

; T,:ra{{ _’Q Ujjain,

nn
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MADHYA PRADESH
POLLUTION CONTROL BOARD
BHOPAL .

CONSENT LETTER

Subject : Consant to _....M/.s...Roopgandh..ﬁggngh...Gr.amot.bhan...sam&.i..,.u.ﬁ.&i.n_;...

for tho discharge of efffuent under Sgction 25/26 of the water (Prevention and Control of
Pollution) Aet, 1974.

Reference : Application No......LlR. 1062000 e toiiiiins i eiriiie eerreasr aeesaraemenseeseaeeaeamm
....... M/S..Roongandh.Sramatthan.Samit i, UG 3ot e e

Dated......10.0.10.,.2000,...(eXPiry date ......coremmmuimrereireieeaer consrevessernsesseans

1 With reference to the above application for Consent to discharge effluent into the natural
water courses under the Water (Prevention and Control of Pollution)Act, 1974, here in after referred

_toasthe Act.L‘.’Z/A..?f!:’fgml.[.\’:s authorised by the State Board to discharge its industrial and other
effluents aiising out of their premises into the local st(eam/riVer/weil in accordance with the general
and special conditions as mentioned in the Annexure.

3 The Consent shall be valid for a period of 12 months only commencing from....E1rst, date of
s the month oF corrunence.nent Of .industr

R rp A S ol L L BT« e o i e T T 7

Dated :h.s............L;..-—7.T‘..........._day P v 19,

For and on behalf of the Madhya Pradesh Pollution Control Board.

3. This consent iszm valid for the following product &
production capacity :=-
1. Detergent powder & Cake :- 3600 MT/year.
(Three thousand six hundred metric tonn
rer year only),
For & on behalf of, M.P.Pollution Control Board,
44
(Regional Officer)
Ujjain.

Seal
Enclosure : Annexura : MamberSenetany
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(1
ANNEXURE
s, pcpganan e ASIUHLS, 19,5005y Letter Tssued to

S tresenteerann.a, SrteemiersateensrsirrEvinantanas B R R R e SR LAt

Location of factory.... Sa%YEY. NS, 33 2...@1)!:-,‘}.';‘.!'...HQnZQ...‘.‘.aliiiﬁh..Mill.age,........_.

Vide CONSENT No. ML 17 [ FLBF & LI T

-

resaes

cassarsace
e e L N g T oy

A GENERAL CONDITIONS :
All discharges authorised shall be consistent with terms and conditions of this Consent
Facility expansions, production,increases or process Modifications which result in new or increased -
discharges of poliutants must be reported by submission of a new Consent, application or if such
new, or increased discharge does not violate the cffluent limitations specified in the Consent, by
submission to the Board details of such nsw or increased discharges of pollutants in which case the
consent may be modified to specify effluent limitations for any pollutants not identified and limited
herein the discharge of any pollutant more frequently than or at a level in excess of that identilied

and authorised by this Consent shall constitute a violation of the terms and conditions of the
Tonsent,

2. Afternotice and opportunity for the hearing, this consent may be modified, suspended
<r revoked by the Board in whole or inpart during its term for cause including, but not limited
to, the following :

(3) Violation of any terms and conditions of this Consent.
I'. (b) ?‘ylﬂimng this Consent by misrepresentation of failure to disclose fully all relevant
acts.

(c) A change in any condition that requires temporary or permanent reduction or
elemination of the authorised discharge.

3. Not withstanding para  (2) above, if a toxic effluent standard or prohibition (inclu-
ding any schedule of compliance specified in such efflyent standard or prohibition) is establised
for a toxic poliutant which is present in the discharge authorised herein and such standard or
prohibition is more stringent than any limitation upon such pollutant in this Consent the Consent
shall be revised or modified in accordance with the toxic effivent standard or pichibition that the -
Board may consider and the appllcant shall be so notified. 1

4. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or
their authorised representative, upon the Presentation or credentials ¢

(2) To enter upan the applicant's premises where an effluent source s located or in

which any records are required to be kept under the terms and conditions of this
Conszent.

(B) To have access to and copy at reasonable timss any records required 10 be kept
under the terms and conditions of this Consent.
(c) Toinspect at reasonable times any monitoring equipment or monitoring method
) required in this Consent; or,
(d) To sample at reasonable times any discharge or pollutants.

5 The Applicant shall at all times maintain in good working order and operate as efficiently
as possible all treatment or control facifities of system installed or used by him to achieve com-
pliance with the terms and conditions of this Consent.

6. The issuance of this Consent dees not convey any property rights in either real or personaf
Property or any exclusive privileges, nor does it authorised any injury to private property or any
invasion of personal rights, nor any infringement of Central, State orlocal laws or regulation,

7. The Consent does not authorise or approve the construction of any physical structures
or facilities or the undertaking of any work in any water course,

8. The specific efiiuent limitations and other pollution controls applicable to the discharge
oermitted herein are set forth below specific conditions. Also set forth below are self-monitoring
and reporting requirements. Unless otherwise specified, the applicant shall submit duplicate originat
coples of all reports to the Madhya Pradesh Pollution Control Board. Except for date determined 1o
be confidential. all such reports shali bs available for public inspection at the office ot the Madhya
Pradesh Pollution Contro! Board. Knowingly making any false statement on any such report may
vesult in the imposition of criminal penalties as provided for in section 42 of the Act. .

B. SPECIAL CONDITION :

1. Initial Effluent limitations: During the period begining on the effecti i
‘ Ive dat
consent and lasting unti|. 97, Calender vear i

; w=eeee. discharge from outfalls shall be limited
and monitored by the applicant as specified below
(8) The fellowing shall he limited by the applicant as specified.
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{ )
DISCHARGE LIMITATION IAONITORING
CFFLUENT i : . _.|___BEQUIREMENTS

. i Frequency Type of

o . e ~ 7 | of Measure-l Sa -
Mg/l \leday Mg/l ‘ Kalday e amplef

|

| |
| |

\

N e \}1

* Daily /| Weskly /| Monthly / Trimonthly.
1 Grab { 24 Hour Composite.

In addition to above discharge shall be limited and monitored as specified below

DISCHARGE LIMITATION ‘ RIFF\GOOU%TS\R_!ﬁs
EFFLUENT AVERAGE AAXIMUM
S. No. ! Frequency Type of
CHARACTERIST\CS i —— === === | of Measute- Samplet
Mg/l Kg/day Magn l Kg'day ment*
5 |

I

-

* Daily /| Weekly / Monthly | Trimonthly.
{ Garb | 24 Hour Composite.




(3)

ForthEDUTpOSeofthissub-secﬁon,lhe daily average discharge is the total dischaige by
weight during the calandar month divided by the number of days in month lﬁa procuction or
commercial facility was operating for the purpose of the sub-section the daily maximum discharge
means the total discharge by weight during any calendar day.

(b) The PH shall not be less than 5.6 or greater than 9.0
2. Final Effluent Limitation : Uuring the period beginning ..EFQm. . £1rst. Gate of
- MAntN. af co.mzncement of indugtry,

and lasting until the date of expiration of this Consent, discharge from the ourfalls shall be limited
and monitored by the applicant as specified below :

(a) The following shall be limited and monitored by the applicant as specified.

DISCHARGE LIMITATION , MONITORING
EFLUENT e B L R'EQUIREMENTS
E N
S. No. VERAGE \
CHARACTERISTICS A & MAXIMUM Frequency Type of
i of Measure | Samplet
Mg/l J’ Kg/day Mgl ,Kg/day ment*
: | i 5 [f5
l. BQODDO i 30 ’ O-IC
|
Ze c,0.D, ‘ 250 ]0-371 six oorpoclite
3, 5.8, ; 100 0% | monthly
!
1
| —t
1 __//
o :
|
/
PH-- 5.5 to 9.0 ’ Daily CGrab
Flow-- (Domestiq)
.5{fndustrial)
|

* Daily / Weekly / Monthly / Trimonthly. /six monthiy.
T Garb [ 24 Hour Composite.

Addltionaly, outfalls shall be monitored as follows *

()  Flow, Temperature and Total solids ;: one per month.

(i) Grab Samples Maximum discharge temperature above upstream receiving water shall be

in accordance with the standard of ISI at 400 C.

(iii)  Uniform as per ISI at 40° C

The temperaturc shall be monitored once permonth on each outfall, For the purpose of the
sub-section the daily average is the total discharge by weight during calendar month divided by
the number of days in month that the production or commercial facility was operating for the
purpose of this sub-section, the daily maximum discharge means the total discharge by weight
during any calendar day.

(b) The pH shali not be less than 55 or greatsr than 90 for outfalls The samples are
taken as monthly, grab samples,

3. Schedule of Compliance for Eifluent Limitation ; The applicant shall achieve compliance
with the Eftluent limitation : specified above for discharge from outfalls in accordance with the
foltowing schedule :

(i) Report of progress sixmonthly.

S e e e s s 0P e AN AP IS reme sy as v




e

( 4)

n Completion of final plans by—......

S rsesssma L, .
e — R L P

(il)  Award of contract of Other commitment of financing

CRIAS KSR ae i bl ou e i s ae s msinny

(iv)  Commencement of construction BYoreinanein e
(v)  Report of construction progress ..., r.i."'q
B T ot 21 %, \‘.......-..................—
. . T ee’ p o
(vi) Completion of construction DY e lb“"“gi“' -
(vii) Attainment of operational level DN W

(B) The applicant shall submit to the Consent 'ssuing Authority the required repo t of
progress or where a specific action is required in (a) above 1o be taken P s :’"r”o
notice of compliance or non-compliance with each of the above scheduled dates, post ;‘narke:jl nzr;
later than 14 days following each elapsed date. Each notice of non-compliance shal| include the

following information ;

(1) A short discription of the non-compliance.

(2) Adiscription of any acticn taken or proposed by the applicant to comply with the
elapsed scheduled requirement without further delay, .

(3) Ar estimate of any factors which tend to explain or mitigate the non-compliance, ang

(4) An estimate of the date, ths applicant will comply with the elapsed scheduled require-
ment and assessment of the possibility that the applicant will meet the next scheduled
requiremant in time.

Samples and measurements taken to meat the

4. Compilation of monitoring Date-(a)
representative  of  the volume and nature of

monitoring requirements specified above shali be
monitored discharge.

(b) Following promulgation of guidelines establishing test procedures for the analysis of
pollutants, all sampling and analytical methods used to the meet monitoring requirements specified
above shall conform to such guidelines. Unless otherwise specified sampling and analytical methods
shall conform to the latest edition of the Indian Standard speciflcations and here it is not specitied
the guidelines as per standard methods for the examination of Water & Waste Waters 13th Edition
of the American Public Health Association, New York U.S A. shall be used.

{c) The applicant shall take samples and measurement to meet the monthiy requirements
specified above at the location indicated below -

POINT OF SAMPLING

() OQutfalls of waste,
(ii) 100 meters from point to confluence, down stream to river or lake.

B. Recording of Monitoring activities and Results - (a) The applicant shall make and
maintain records of all information resulting from monitoring activities by this Consent,

(b) The applicant shall record for each measurement or sample take pursuant to the
requirements of rhis Consent the following information :

(1) The date exact place and time of sampliug.

(2) The dates on which analysis were performed.
(3) Who porformed the apalysis.

(4) The analytical techniques of methods used and
(5) The result of all required analysis.

(c) If the applicant monitors any pollutant more frequeutly as is required as is by this

Consent he shali Include the results of such monitoring in the calculation and reporting of values
required in the discharge monitoring reports which may be prescribed by the Board. such increased

frequency shall be indicated on the Discharge Monitoring Report Form,
(d) The applicant shall retain for & minimum of 3 years all records of monitoring activities

and results including all records of calibration and maintenance of instrumentaiion and original
strip chart regarding continuous monitoring instrumentation. This period or retention shall pe
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{ 5

any unresolved litigation regarding the discharge of poflutants by the
i Y the Central or State Board.
. Reporting of Monitoring Resylts . itoring i i i i

o el : (a) Monitoring information required by this Consent shall

: . mitting a Discharge Manitorin Report from duly filled In and
signed, to the Boarg's office at the foilowing addrocs 2 s

xtended during the Course of
applicant or when fequested b

" Madhya Prades| Poliution Contral Board”
Parvawarn Parisar,

Sector E-5, Arera Colony, BHOPAL
(b) Each submitted Discharge Monitoring Report shalf be signed as follows :

. (1) 'If submitted by Corporation by a Principal Exocutive Officer of at least the level of
VICG-F‘TE‘SiidG"‘t or his duly authorised representative, if such representative is responsible for the
overall operation of the facility from which the dischargo described in the discharge Monitoring
Report originates,

(i) 1f submitted by a partnership by a general partner.
(i) 1f submitied by a sole proprietor. the proprietor.

(iv) 1f submitied by a Municipal, State or Central Government or other public enterprise, by a
Frincipal Executive Olfizer. ranking elected official, commanding officer, or other duiy authorised
employee.

f'. (e) Al information submitted on the Discharge Menitoring Form shall be baged upon
measurements and sampling carried out during the three previous calender months The first
Discharge Monitoring Report shall be submitted for a period ending 60 days from issuance.
Thereatter reporting period shall end on the last date of each month. The applicant shall submit a
Discharge Monitaring Report post marked no [ater than 28th day of the month following each
completed reporting period,

7. Limitation of Discharge of 0il 14azardous Substances in harmful quantities : - The
applicant shall not discharge oil in quantities defined as harmful in tegulations. In acdition the
applicant shall not discharge hazardous substances into natural water course in gnantities
deliced as harmful in regulations promulgated by the Board, Nothing in this Consent shall be deem-
¢d 1o precfude the institution of any leqgal action nor relieve the applicant from any responsibilities,
liabilities, or penalties to which the applicant is or may bo subjsct to clauses.

8 Limitation of visible Floating Solids and foam:During the period beginning “date of issuance’
and lasting untif the date of expiration of this Consent the applicant shall not discharge floating
solids or visible foam.

9. Disposal of Collected Solids : (a) Intake Water Treatment: Solids Sludges, dirt, silt or
other pollutant seperated from or resulting from treatment of intake or supply waters period to use
by the applicant shall be disposed of in such a manner as to prevent any pollutant from such
materials from entering any such water Any live fish, shall fish or other animals coltected or trapped
as a result of intake water screening or treatment may be returned to waters body habijtat,

(b) Waste water Treatment, Sollds sludges, filter, backwash of other pollutant removed from
or resulting from treatment or control of waste waters shall be disposed of in such a manner as to
prevent any pollutants from such materisls from entering natural water,

10. Non-compliance with Effluent Limitations : (a) If for any reason the applicant does not
comply with or will be unable to comply with any dsily maximum effluent limitations spacified in
this Consent the applicant shall immediately notify the Consent issuing authority or his designee by
telephone No. Bhopal 62143/or 64684 and provide the Conser! issuing Authority with the following
information in writing within 5 days of such notification :

(a) Cause efnon-compliancs.

(b) A descrintion of the non-complying discharge including Its impact upon the receiving

water.

(c) Anticipated the time condition of nen-compliance is expected to continue or If such

condition has bean corrected, the duration of non-compliance.

(d) Steps taken by the applicant to reduce and efiminate the non-complying discharge, and
(e) Steps to be taken by the applicant to prevent fecurrence of condition of not compliance.

et
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{ 6 )

() The applicant shall § e =
pplicant shall take ali tesponsibie steps to minimise any sdverse Impact to natural

waters resulting from non i i n
s g ; :CQTTD]IB“CE with any effluent limitation SpECiﬂEd in his Consent including
such acce le ‘a‘Ed .lOI addr t ‘ naglm y rmine the nature and impact of the

(C) Nothing in this Consent shall be constr

; ucted to relieve the spplicant from clvil or criminat
penalties for non-complian -

ce, whether or not such non-compliance is due to factors beyond his
control such &s equipment break-down, electric power failure. aceident or natural disaster,

Limitation of Batch Discharges.

SPECIAL CO ITIONS

42 Provision for Electric Power Failure The applrcant shall either-

(a) no later LR8N e vse smanseransnmssssms == certify in writing o the consent issuing authority that
applicant has installed or provided for an alternative electric power source sufficient to operate all
facilities utltized by the applicant to maintain compliance with the terms and conditions of the
Consent of.

(b) no later than 30 days atter the effective date of his Consent, certify in writing to the con-
sent issuing authority that upon the reduction, 10ss, Of failure of one or more of the primary sources
of electiic power 1o any facilities utilised by the applicant to maintain compliance with the terms
and conditions of his consent, the applicant shall halt, reduce Or otherwise Contro! production and/
or all discharges in order to (maintain compliance with the terms conditions of this Consent.

13 Prohibition of By Pass of Treatment Facilities : The diversion or by-pass of any discharge
from facility utilised by the appli cant to maintain compliance with the terms and conditions of this
Consent is prohlbiled except :

(i) where unavoidable to prevent loss of life severe properly damage. or

() where excessive storm drianage of run oft would damage any faciities necessary for com-
pliance with the terms and conditions of this Consent. 1he applicant shall immediately notify the
consent issuingd authorities in writing of each such diversion or by-pass in accordance with the
procedure specified above tor ieporting non-compliance.

14 Spill pPrevention and Containment Plan: Within 90 days of the effective date of the Consent
the applicant shall prepare and submit to the consent issuing authority; a Spill Prevention; Contain-
ment and Countermeasue Plan for the facility covered by this Consent. Such plan shall include the
sollowing information and procedures relating to the prevention of spills and unauthorised dischar-
ges of oif and hazardous substances i

(a) 2 description of a reporting system to be used 10 notify immediately persons reponsible for
management of the facility and appropriate State and Central authorities;

(b)y a description of equipment Of facilities (including overall facility) for the preventlon,
containmem of spills and unauthorised discharges;

(c) alist of all oil and hazardous materlals used processed Of stored at the facility including

the normal quantity maintalned on the permises for each listed material;

(d) a brief description of any spills or unauthorlsed discharge which occurred during the 36
months veriod preceding the affective date of this Consent and subsequent measures taken by the

applicant 10 prevent of reduce the possibility ot further spills or unauthorised discharges; and.

(&) an implementalion schedule for additional equipment oOf tacilities which might be required
for snb para (b) above put which are not yet operational.

R T T e
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5. Special Condltlon : ‘

e

2.

3.

oy
L]

6.

8.

™e Induetry shall have to provide adequate fecllity For
Proper treacment of industrlfal zad domestic waler effluent.
The industry shall ensura that the treated off lueni: aust
conform to the liades mentioned in psge no.3 of annexure
and other parametars shall bo as rer 1.2«Pollution Control
Board gazettae notiflc:tion dated 75.%.838,

The industry shall take effoctive steps for utilization

of treated effluent rfor land use only and in no cage shall
the sffluent bz discharged outstide the pPremises,
Monitoring report of che treated efflusnt shizil he submitted

to the Board six monthly.

Any change in production capacity, procass, raw material

usc etc. shell be intimated to tho Bosrd., For any ennancemant
of the above prio: permission of the Board shull be obtained,
The industry shall tzke elfective steps for extansivs treo
Plantatlon in «nd around thelr premises for general impravement
of Environmental concitions.

The induatry shall rmake Proper arrangemant sfor zafe Cisposal

of sludge and solid wacte(Ll any),

The Board reserves the right to amend/csncel any of the
abcve conditions as and when desm necessary.

After an opportunity of hearing or hotice, this consent
can be amended modifiec Tevokad or cancelied in whole or

in parc.

T

This Consent and the autherisation to discharge shall expire on midnight Of--.\;fueg--mer.-

Qﬂlﬂaﬁﬁ§"¥ﬁicufr9m”tha_fizstqdatemaﬁ.month"achommenc¢mg"a£u¢he industry

The applicant shall not discharge after the date of expiration.
{nformation, forms and fees as required by the Board not fatter th

The applicant shall submit such
an 180 days prior to the above

date of expiration.

By authority of Madh rsdesh Pollution Control Board Bhopal.

(Rugigzjl Cfficer)
Ujjain, sdeqbosiastotary
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Annexure-16

District-wise Bio-medical Waste Generation (for the previous calendar year 2020 )

S.No | Name of the State/Union | Name of District Bio-medical Waste
Territory Generation (in Kg/day)
1, Madhya Pradesh Sheopur 98
2] Morena 324
3 Bhind 681
4. Gwalior 2753
3 Datia 141
6. Shivpuri 30.62
7] Guna 102.23
8, Ashok Nagar 44.62
9. Rajgarh 56.88
10, Dewas 194.89
i1 Shajapur 247.46
12, Ratlam 142
13 Ujjain 636
14, Agar-Malwa 50
15 Mandsaur 92
16. Neemuch 87
17, Indore 5671
18. Burhanpur 411
19, Khargone 519
20, Barwani 513
21 Khandwa 491
22 Dhar 535
23] Alirajpur 29
24, Jhabua 84
25 Bhopal 1455.715
26. Sehore 80.983
27, Raisen 59.46
28, Vidisha 137.608
29, Betul 172.10

-

H

o R
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30. Hoshangabad 185.86 T
31, Harda 72.28
32) Sagar 483
33. Damoh 85
34, Panna 59
35, Chhatarpur 108
36 Tikamgarh 20
3 Jabalpur 1215
38, Narsinghpur 265
39, Seoni 85
40, Mandla 68
41, Balaghat 125
42) Chhindwara 151
43, Katni 235.10
44, Rewa 292.09
45, Sidhi 60.01
46. Singrauli 86.01
47 Satna 167
48, Umaria 64
49, Shahdol 207
50. Dindori 41
S, Anuppur 87
52 Niwari 8
Total BMW Generation (in Kg/day) 20008.917 a0
s
® wﬁ

urAfaE
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Information on Common Bio-medical Waste Treatment & Disposal Facilities

(CBWTFs)
(For the Year 2020)
Sr. Name of the CBWTF Name of the Cities Total Quantity of |
No. /areas covered by BMW Treated by
CBWTF CBWTF
(in Kg/ day)
1. | M/s. Elite Engineers, Jabalpur, Katni 1715.80
48, Narmada Road, Jabalpur
2 M/s. Krupa Wastages, Pindraikhurd, Seoni, Mandla, 507.0
Seoni Balaghat, Dindori,
Chhindwada &
Narsinghpur
3 M/s. Hoswin Incinerator Pvt. Itd., 196 Indore, Barwani, Dhar, 9309.05
A-198 B, Sector-F, Sanwer Road, Ujjain, Dewas, Jhabua,
Indore Shajapur, Alirajpur &
Agarmalwa
4 M/s. Indo Water Management & Satna, Panna, 1247.54
Pollution Control Corporation, Satna Chhatarpur, Rewa,
Sidhi, Singrauli
5 M/s. M.P. Bio-Medical Waste Disposal | Shahdol, Anuppur & 358.0
System, Umaria Umariya
6 M/s. Bio-Medical Waste Management Ratlam, Mandsour, 400.0
System, Ratlam Neemuch
7. | M/s. India Waste Management (P) Ltd, Bhopal & Raisen 804.37
Mandideep, Raisen
(Unit is disposing Bio-Medical waste
since 01/04/2020 which is collected &
transported by M/s BIL, Bhopal)
8 M/s. J.K. Medical Waste Management Guna Shivpuri, 554.81
System, Tehsil Chanderi, Dist. Ashok Ashoknagar, Rajgarh,
Nagar Tikamgarh & Niwari
9 M/s J.R.R waste management Pvt. Ltd, | Morena & Bhind 740.00

Etmarpur, Agra
(authorised only for transportation of
Bio medical waste)

(Y%
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10 | M/s Davis Surgico Sagar, 300.00
Bundelkhand Medical College campus, | Damoh
Tili road, Sagar
(Due to modernization and shifting of
plant, incinerable bio- medical waste
disposed by M/s. Elite Engineer,
Jabalpur)
11 | M/s Davis Surgico, J.A. Hospital Gwalior, 3257.00
campus, kampoo lashkar, Gwalior Datia & Sheopur
12 | Bhopal Incinerator Pvt. Ltd., Industrial Bhopal & Raisen 344.73
Area, Govindpura, Bhopal
(Unit is closed since 01/04/2020 and
obtained authorisation only for
collection & transportation of Bio-
Medical waste which is disposed by M/s
WM Mandideep, Raisen)
13 | Environmental Protection Corporation, Sehore, Betul, Harda, 831.47
Sehore Hoshangabad, vidisha &
Bhopal
14 | M/s BMW Solutions, Berasiya Road, Bhopal 111.87
Bhopal
15 | M/s Medisure Incinerators Khandwa, Khargone & | 0

(These districts were allotted to M/s.
Hoswin Incinerator Pvt. Itd. which will
be covered by this facility from
01/01/2021.)

Burhanpur
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[Published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section ()]

GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 28" March, 2016

G.S.R. 343(E).-Whereas the Bio-Medical Waste (Management and Handling) Rules, 1998 was published
vide notification number S.0. 630 (E) dated the 20" July, 1998, by the Government of India in the
erstwhile Ministry of Environment and Forests, provided a regulatory frame work for management of
bio-medical waste generated in the country;

And whereas, to implement these rules more effectively and to improve the collection,
segregation, processing, treatment and disposal of these bio-medical wastes in an environmental ly sound
management thereby, reducing the bio- medical waste generation and its impact on the environment. the
Central Government reviewed the existing rules;

And whereas, in exercise of the powers conferred by sections 6, 8 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government published the draft rules in the Gazette vide
number G.S.R. 450 (E), dated the 3™ June, 2015 inviting objections or suggestions from the public within
sixty days from the date on which copies of the Gazette containing the said notification were made
available to the public;

And whereas, the copies of the Gazette containing the said draft rules were made available to the
public on the 3" June, 2015;

And whereas, the objections or comments received within the specified period from the public in
respect of the said draft rules have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by section 6, 8 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), and in supersession of the Bio-Medical Waste (Management and
Handling) Rules, 1998, except as respects things done or omitted to be done before such suppression, the
Central Government hereby makes the following rules, namely:-

1. Short title and commencement.- (1) these rules may be called the Bio-Medical Waste Management
Rules, 2016.

(2)  They shall come into force on the date of their publication in the Official Gazette.

2, Application.-

(1) These rules shall apply to all persons who generate, collect. receive, store. transport, treat,
dispose, or handle bio medical waste in any form including hospitals, nursing homes. clinics.

dispensaries, veterinary institutions, animal houses, pathological laboratories, blood banks, ayush
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T Treatment and disposal.- (1) Bio-medical waste shall be treated and disposed of in accordance
with Schedule I, and in compliance with the standards provided in Schedule-II by the health care
facilities and common bio-medical waste treatment facility.

2) Occupier shall hand over segregated waste as per the Schedule-I to common bio-medical waste
treatment facility for treatment, processing and final disposal:

Provided that the lab and highly infectious bio-medical waste generated shall be pre-treated by
equipment like autoclave or microwave.

(3) No occupier shall establish on-site treatment and disposal facility, if a service of "common  bio-
medical waste treatment facility is available at a distance of seventy-five kilometer.

4) In cases where service of the common bio-medical waste treatment facility is not available, the
Occupiers shall set up requisite biomedical waste treatment equipment like incinerator, autoclave
or microwave, shredder prior to commencement of its operation, as per the authorisation given by

the prescribed authority.

(5) Any person including an occupier or operator of a common bio medical waste treatment facility,
intending to use new technologies for treatment of bio medical waste other than those listed in
Schedule I shall request the Central Government for laying down the standards or operating
parameters.

(6) On receipt of a request referred to in sub-rule (5). the Central Government may determine the
standards and operating parameters for new technology which may be published in Gazette by
the Central Government.

(7) Every operator of common bio-medical waste treatment facility shall set up requisite biomedical
waste treatment equipments like incinerator, autoclave or microwave, shredder and effluent
treatment plant as a part of treatment, prior to commencement of its operation.

(8) Every occupier shall phase out use of non-chlorinated plastic bags within two years from the date
of publication of these rules and after two years from such publication of these rules. the
chlorinated plastic bags shall not be used for storing and transporting of bio-medical waste and
the occupier or operator of a common bio-medical waste treatment facility shall not dispose of
such plastics by incineration and the bags used for storing and transporting biomedical waste
shall be in compliance with the Bureau of Indian Standards. Till the Standards are published, the
carry bags shall be as per the Plastic Waste Management Rules, 201 1.

9) After ensuring treatment by autoclaving or microwaving followed by mutilation or shredding,
whichever is applicable, the recyclables from the treated bio-medical wastes such as plastics and
glass shall be given to such recyclers having valid authorisation or registration from the
respective prescribed authority.

(10)  The Occupier or Operator of a common bio-medical waste treatment facility shall maintain a
record of recyclable wastes referred to in sub-rule (9) which are auctioned or sold and the same
shall be submitted to the prescribed authority as part of its annual report. The record shall be
open for inspection by the prescribed authorities.

i
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1. Preamble :

Ministry of Environment, Forest and Climate Change , Government of India, in
exercise of the powers conferred by section 6, 8 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), and in supersession of the Bio-Medical Waste
(Management and Handling) Rules, 1998, notified new rules of Bio Medical Waste
Management on dated 28™ march 2016 named as “the Bio-Medical Waste Management
Rules, 2016.”

Some of the important provisions of the rules pertaining to waste collection,
transportation and treatment are as follows :

(a) These rules shall apply to all persons who generate, collect, receive, store, transport,
treat, dispose, or handle bio medical waste in any form including hospitals, nursing
homes, clinics, dispensaries, veterinary institutions, animal houses, pathological
laboratories, blood banks, Ayush hospitals, clinical establishments, research or
educational institutions, health camps, medical or surgical camps, vaccination camps,
blood donation camps, first aid rooms of schools, forensic laboratories and research
labs.

(b) The duties of an occupier, common treatment facility, central and state authorities
are very well defined in these rules. As per these rules, the Bio-medical waste shall be
treated and disposed of in accordance with Schedule I, and in compliance with the
standards provided in Schedule-H by the health care facilities and common bio-medical
waste treatment facility.

(¢) The health care facility/ waste generator (the Occupier) shall hand over segregated
waste as per the Schedule-l to common bio-medical waste treatment facility for
treatment, processing and final disposal, Provided that the lab and highly infectious
bio-medical waste generated shall be pre-treated by equipmen-t like autoclave or
microwave. As per these rules “No occupier shall establish on-site treatment and
disposal facility, if a service of ‘common biomedical waste treatment facility is
available at a distance of seventy-five kilometre.

(d) In cases where service of the common bio-medical waste treatment facility is not
available, the Occupiers shall set up requisite Biomedical Waste Treatment Equipment
like incinerator, autoclave or microwave, shredder prior to commencement of its
operation, as per the authorisation given by the prescribed authority.

(e} No untreated bio-medical waste shall be mixed with other wastes. The bio-medical
waste shall be segregated into containers or bags at the point of generation in
accordance with Schedule-I prior to its storage, tr ansportation, treatment and disposal.

(f) The operator of common bio-medical waste treatment facility shall transport the
bio-medical waste from the premises of an occupier to any off-site bio-medical waste

‘treatment facility only in the dedicated vehicles having label as provided in part ‘A’ of

1|Page
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the Schedule - 1V along with necessary information as specified in part ‘B’ of the
‘Schedule IV. The vehicles tsed for transportation of bio-medical waste shall comply
with the conditions if any, stipulated by the State Pollution Control Board in addition to
the requirement contained in the Motor Vehicles Act, 1988 (59 of 1988), if any or the
rules made there under for transportation of such infectious waste.

(g) The untreated human anatomical waste, animal anatomical waste, soiled waste and,
biotechnology waste shall not be stored beyond a period of forty-eight hours. Provided
that in case for any reason it becomes necessary to store such waste beyond such a
period, the occupier shall take appropriate measures to ensure that the waste does not
adversely affect human health and the environment and inform the prescribed

authority along with the reasons for doing so.

(h) Disposal by deep burial is permitted only in rural or remote areas where there is no
access to common bio-medical waste treatment facility. This will be carried out with
prior approval from the prescribed autherity and as per the Standards specified in
Schedule-1ll. The deep burial facility shall be located as per the provisions and
guidelines issued by Central Pollution Control Board from time to time.

(i) Bio-medical waste generated in households during healthcare activities shall be
segregated as per these rules and handed over in separate bags or containers to
municipal waste collectors. Urban Local Bodies shall have tie up with the common bio-
medical waste treatment and disposal facility to pickup this waste from the Material
Recovery Facility (MRF) or from the house hold directly, for final disposal in the
manner as prescribed in this Schedule.

(j) Municipalities or Corporations, Urban Local Bodies and Gram Panchayats have
assigned duties in these rules to provide or allocate suitable land for development of
common bio-medical waste treatment facilities in their respective jurisdictions as per
the guidelines of Central Pollution Control Board.

(k) State Pollution Control Boards are responsible for Inventorisation of Occupiers and
data on bio-medical waste generation, treatment & disposal, Compilation of data and
submission of the same in Ahnual report to Central Pollution Control Board. Board is
also responsible to grant and renewal, suspension or refusal of authorisation,
Monitoring of compliance of various provisions and conditions of authorisation and
action against health care facilities or common biomedical waste treatment facilities for
violation of these rules . State Board is also responsible for organizing training
programmes to staff of health care facilities, common bio-medical waste treatment
facilities and State Pollution Control Board Staff on segregation, collection, storage,
transpertation, treatment and disposal of hio-medical wastes. State Board has also to
undertake or support research or operational research regarding bio-medical waste
management. SPCB ‘has also to undertake and support third party audits of the
common bio-medical waste treatment facilities in their State.
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2. Term of Reference of Review Committee:

As per Rule 7 (3) of Bio-Medical Waste Management Rules, 2016, no occupier
shall establish on-site treatment and disposal facility, if a service of “Common
Biomedical Waste Treatment Facility” is available at a distance of seventy-five
kilometres. ‘

- M.P.P.C.B. vide Office Order no 143 /BMW/MPPCB/2017 letter dated 10.8.17 )
constituted a review committee comprising, Director (Env.), Chief Chemist - Incharge-
Bio-medical waste Management and two other Field officers i.e. Regional Officers
Indore and Bhopal for review of coverage area of existing CBWTFs and to explore the
possibility of establishment of new Common Facilities to ensure proper collection,
treatment and safe disposal of Bio-Medical Waste looking in to the population growth
of State and future need of CBWTFs.

The committee reviewed the current status of Bio-Medical Waste Management on
the basis of record available with BMW in-charge, keeping following points in
consideration as per guidelines issued by CPCB:

(1) A buffer zone or safe distance available between the source of pollution in
CBWTF and the receptor for Health and environment safety.

(2) Potential for spread of infection from wastes stored in the premises.

(3) Applicable standards for pollution control and the relative efficiency of the
existing incinerators and emission control systems.

(4) Potential of fugitive dust emission from incinerators.

(5) Potential for discharge of wastewater, odour problem & noise pollution.

(6) The risk posed to health and safety of general public due to exposure of
infectious waste during transportation and emissions from incinerators.

(7) Possibility of strengthening of treatment network in State by setting up new
facilities in each district in future and immediate need of CBWTFs in present
scenario.

(8) As far as possible, the CBWTF shall be located near to its area of operation in
order to minimize the transportation distance in waste collection, thus
enhancing its operational flexibility for ensuring collection, treatment and safe
disposal of bio-medical waste within 48 hours.

3.0 Need of Review of Coverage Areas of CBWTFS :

Ministry of Environment Forests & Climate Change, Govt. Of India has notified
Bio-Medical Waste Management Rules, 2016 which are effective from 28% March
2016. According to these rules, the bio-medical waste generated from various
sources must be collected and disposed off scientifically in safe manner.

3|Page
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State of Madhya Pradesh has 308,000 square kilo-meters geographical area
covered under 51 districts, having population about 72627000 (As per senses
2011) and as per projected population for 2016 it1s 77875000 and expected to be
increased to 83135000 (in 2021) and 8,41,11000 (in 2022) respectively.

The Bio-medical waste is being generated from various sources like Govt. and
Private hospital, Medical Colleges, District Hospitals, Civil Hospitals, Community
Health Centres, Primary health centres, Dispensaries, Pathology labs., Veterinary
Colleges, Research Labs. etc. As per inventorization carried out by various
Regional Offices of M.P. Pollution Control Board and information received from
Madhya Pradesh Health Directorate, there are 5,000 such institute identified in
Madhya Pradesh which are generating about 13,000 Kg/day bio-medical waste.

‘Apart from this the household bio-medical waste is also being generafed and
~ disposes of along with Municipal Solid Waste. Such waste has to be collected and '

handed over to Municipal Authority for separate collection and disposal in
designated CBWTF.

There are 10 authorized CBWTF being operated in various parts of Madhya
Pradesh these common facilities are having incinerators, autoclave, shedders for
treatment of bio-medical waste. These CBWTFs are having dedicated vehicles for
collection of bio-medical waste from surrounding areas but entire waste is not
being collected by these facilities.

The details of common facilities, its coverage areas, waste collection and
treatment along with no of vehicles associated with facility are given in enclosed
tables.

At present about 9000 Kg/day BMW is being collected by these common
facilities which is about 70% of total waste generation from Madhya Pradesh.
Thus there is a gap of about 30 % waste (4000 Kg/day) which is still to be
collected, transported and treated in these dedicated CBWTFs. After thorough
review of each CBWTF, its treatment capacity, coverage area, number of heaith
care facilities, generation of waste, collection of waste, number of member HCFs
following points have been emerged which have to be addressed on priority to
bridge the gap of waste generation and treatment :-

(a) The area of coverage required to be reviewed in light of waste collection and
its transportation and treatment within stipulated time i.e. within 48 hrs,
because few facilities are collecting waste from more than 150 Kms. and
covering many districts but the waste is not being collected from all HCFs of
districts covered by these facilities. Therefore infectious waste left
unattended may cause adverse impact on health of general public.

(b) All the HCFs are to be covered under CBWTFs so that untreated BMW could
not be thrown /deep buried illegally.
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(c) There should not be any backlog of collected BMW at the level of CBWTF
which is not treated within 48 hours. It is observed that few facilities used to
store the infectious waste in their waste storage rooms even beyond 48
hours.

(d) The common facilities are not collecting waste from rural and remote areas
therefore such waste found to be accumulated at source of generation.

(e) The vehicles associated with few CBWTF for collection of waste are
travelling even more than 800 KM/day and taking lot of time in collection
and transportation. This-practice lead to bear and tear of vehicles and long
time tfavelling of infectious waste on the route between source of waste
generation and treatment facility. It also increases the possibility of exposure
of infectious waste to the general public during transportation.

(f) As per Rule 7 (3), No occupier shall establish on-site treatment and disposal
facility, if a service of “Common Biomedical Waste Treatment Facility” is
available at a distance of seventy-five kilometres.

The location of various existing CBWTFs, its coverage area are shown on the map
of M.P. and the tables showing numbers of facilities, its coverage area , number of
HCFs associated with common facility, number of beds and waste generation are
enclosed.

4.0 Common Bio-medical Waste treatment and Disposal Facility (CBWTF) :

According to the Bio-medical Waste Management Rules, 2016,"Bio-medical waste
treatment and disposal facility"-means any facility wherein treatment, disposal of bio -
medical waste or processes incidental to such treatment and disposal is carried out,
and includes common bio - medical waste treatment facilities and "operator of a
common bio - medical waste treatment facility” means a person who owns or controls
Common Bio-medical Waste treatment and Disposal Facility ( CBWTF) for the
collection, reception, storage, transport, treatment, disposal or any other form of
handling of bio - medical waste .

CPCB has published guidelines for Common Bio-medical Waste treatment and Disposal
Facility ( CBWTF) and some of the important provisions are as follows -

(41) The Bio-medical Waste Management Rules, 2016 (hereafter referred as BMWM Rules)

restricts occupier for estahlishment of on-site or captive hin-medical waste treatment
and disposal facility, if a service of common bio- medical waste treatment and disposal
facility is available within a distance of seventy-five kilometer, as installation of
individual treatment facility by health care facility (HCF) requires comparatively high
capital investment. In addition, it requires separate dedicated and trained skilled
manpower and infrastructure development for proper operation and maintenance of
treatment systems. The concept of CBWTF is not only addresses such problems but also
prevents proliferation of treatment technologies in a particular town or city. In turn, it
reduces the monitoring pressure on regulatory agencies. By running the treatment
equipment at CBWTF to its full capacity, the cost of treatment of per kilogram bio-
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medical waste gets significantly reduced. Its considerable advantages have made
CBWTF popular and proven concept in most part of the world.

(4.2) The CBWTFs are also required to set-up, based on the need for ensuring environmentally
sound management of bio-medical waste keeping in_view the_techno-economic
feasibility and viable operation of the facility with minimal impact on human health and
environment.

(4.3) The CBWTF as an option for treatment of bio-medical waste also been legally
introduced in India. Considering the likely impacts that may cause to the
patients undergoing treatment because of operation of the captive treatment
equipment within the health care facilities (HCFs), now the Bio-medical Waste
Management Rules, 2016 restricts the Occupier (ie, HCF) for ensuring
treatment and disposal of generated bio-medical waste through a CBWTF,
located within a distance of 75 KM. Further, these rules eased the bottleneck in
upbringing the CBWTF by making department in the business allocation of fand
assignment in the State or UT administration responsible for providing a
suitable site (s) within its jurisdiction.

(4.4) The concept of CBWTF is also being widely accepted in India among the
healthcare units, medical associations and entrepreneurs. In order to set up a
CBWTF to its maximum perfection, care shall be taken in choosing the right
technology, development of CBWTF area, proper designing of transportation
system to achieve optimum results etc.

5.0 Criteria for development of a new Common Bio-medical Waste Treatment
and Disposal Facility for a locality or region.

As per guidelines of CPCB, following criteria or steps may be followed prior to
allowing any new CBWTEF:

(5.1) State Pollution Control Board (SPCB) is required to prepare an inventory or
review with regard to the bio-medical waste generation at least once in five years
in the coverage areas of the existing bio-medical waste treatment and disposal
facility. The prescribed authority is also required to extrapolate the coverage-area
wise bio-medical waste generation for the next ten years.

(5.2) SPCB is required to conduct gap analysis with respect to coverage area of the bio-

" medical waste generation and also projected over a period of next ten years,

adequacy of existing treatment capacity of the CBWTF in each coverage area of

radius 75 KM and based on the gap analysis, action plan for development of new

CBWTFs is required to be prepared and submitted to MoEF & CC & CPCB within

six months’ time. In case, any coverage ared requires additional treatment

capacity , in such a case, action may be initiated by-the prescribed authority

for allowing a new CBWTF in that locality without interfering the coverage
area of the existing CBWTF and beds covered by the existing CBWTF.

6|Page
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(5.3) SPCB shall identify the coverage area, which require additional treatment facility

and bring it to the notice of the concerned department in the business allocation of
land assigniment in_the respective State Government . The department in the
business allocation of land assignment shall be responsible for providing

suitable site in the identified coverage area for setting up_of a CBWTF, in
consultation with the prescribed authority i.e. SPCB other stakeholders and in

accordance with these guidelines issued by CPCB from time to time.

(5.4) Alternately, a CBWTF may also be allowed to be established on a land procured by

an entrepreneur in accordance with the location criteria suggested under these
guidelines.

(5.5) The SPCB or concerned department in the business allocation of land assignment

in the respective State Government may seek expression of interest from the
proponents for development of new CBWTF (s) in the identified coverage area.
Upon allocation of site to the proponent, the proponent is required to take
necessary approvals as required under the Environment (Protection) Act, 1986
for development of the new CBWTF in accordance with these guidelines.

(5.6) In the absence of expression of interest by any proponent, then SPCB shall insist

health care facilities to form association and to develop its own CBWTF in line
with these guidelines or to have captive treatment facilities for ensuring
treatment and disposal of generated bio-medical waste as stipulated under the
BMWM Rules, 2016.

(5.7) In case of any regulatory action including closure of any existing CBWTF is

inevitable, the respective SPCB may take action under the BMWM Rules including
for making alternate arrangement to ensure safe disposal of the Bio-medical
waste generated from the member health care facilities of such default CBWTF
through CBWTF located nearby.

6.0 Legal Provisions for commissioning or operation of a CBWTF :

6.1

6.2

Operation of a CBWTF leads to air emissions as well as waste water generation as
in case of an industrial operation. Most common sources of waste water
generation in CBWTFs are vehicle washing, floor washing, and scrubbed liquid
effluent from air pollution control systems attached with the incinerator.
Incineration as well as DG Set is the general source of air emissions.

Any other approvals (such as Land Use /Change in Land Use as applicable)
required from the concerned authorities under various laws have to be complied
with by the proponent of the CBWTF prior (o development of a CBWTF.

Consents under Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 as well as Authorization under
the BMWM Rules, 2016

7| Page
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The project proponent of the CBWTF is reQuired to obtain ‘Consent to
Establishment’ under Rule 25 of the Water (Prevention and Control of Pollution)
Act, 1974 and under Rule 21 of the Air (Prevention and Control of Poliution) Act,
1981, from the respective prescribed authority i.e. SPCB/PCC. Upon installation of
the requisite equipment, the CBWTF Operator is also required to obtain
authorization under BMWM Rules, 2016 co-terminus with consent to operate
under Water (Prevention and Control of Pollution) Act, 1974 & Air (Prevention
and Control of Pollution) Act, 1981 from the respective SPCB/PCC prior to
commencement of the CBWTF.

7.0 Requirement of Environmental Clearance :

Ministry of Environment, Forest & Climate Change (MoEF & CC), notified
amendment to the EIA Notification 2006 and published vide MoEF & CC
Notification of S.0. 1142 (E) dated April 17, 2015. According to this notification,
the ‘bio-medical waste treatment facility’ is categorized under the ltem 7 (da) in
the schedule, requiring ‘environmental clearance’ from the State Environment
Impact Assessment Authority (SEIAA). Therefore, the CBWTF operator is also
required to obtain ‘Environmental Clearance (EC)’ from the respective SEIAA or

Ministry of Environment, Forest& Climate Change (MoEF& CC), as the case may
be, before any construction work, or preparation of land by the projects
management, which include the following:

(7.1) All new projects or activities pertaining to the bio-medical waste treatment
facility; and

(7.2) Expansion and modernization with additional treatment capacity of existing
bio-medical waste treatment facility (excluding augmentation of incineration
facility for compliance to the residence time as well as Dioxins and Furans
without enhancing the existing treatment capacity).

(7.3) Any expansion or modification in the treatment capacity or relocation of the
existing CBWTF (requires compliance to the relevant provisions notified under
the Environment (Protection) Act, 1986 by the MoEF & CC.

8.0 Location criteria of Common Bio-medical Waste Treatment Facility :

As far as possible, the CBWTF shall be located near to its area of operation in
order to minimize the transportation distance in waste collection, thus enhancing
its operational flexibility as well as for ensuring compliance to the time himit for
treatment and disposal of bio-medical waste as stipulated under the BMWM Rules
(i.e., within 48 hours). The location shall be decided in consultation with the State
Pollution Control Board (SPCB).

QIN~~An
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The location criteria for development of a CBWTF are as follows:

(a)

(b)

(c)

A CBWTF shall preferably be developed in a notified industrial area without any
requirement of buffer zone.

A CBWTEF can be located at a place reasonably far away from notified residential
and sensitive areas and should have a buffer distance of preferably 500 m so that
it shall have minimal impact on these areas. In case of non-availability of such a
land, the buffer zone distance from the notified residential area may be reduced
to less than 500 m by SPCB/PCC without referring the matter to CPCB by
prescribing additional control measures such as (i) adoption of best available
technologies (BAT) by the proponent of CBWTF; (ii) prescribing stringent

standards for operation of the CBWTF by the SPCB; (iii) adoption of zero liquid

discharge by the CBWTF and (iv) in case of any complaints from the public, then

' CBWTF should prove that the facility is not causing any adverse impact on

environment and habitation in the vicinity. If SPCB is not in a position to resolve
the issue relating to buffer zone while selecting the site for CBWTFs, in such a
case, SPCBs may refer the matter to CPCB.

The CBWTF can also be developed as an integral part of the Hazardous Waste
Treatment Storage and Disposal Facility (TSDF) subject to obtaining of necessary
approvals from the authorities concerned including 'environmental clearance’ as
per Environmental Impact Assessment 2006 and further amendments notified
under the Environment (Protection) Act, 1986, provided there is no CBWTF exist
within 150 KM distance from the existing TSDF.

9.0 Land requirement for CBWTFs:

Sufficient land shall be allocated to the CBWTF to provide all requisite systems
which include dedicated space for storage of waste (both treated and untreated),
waste treatment equipment, vehicle washing bay, vehicle parking space, ETP,
incineration ash storage provision, administrative room, space for DG Set etc:

(a) Preferably, a CBWTF shall be set up on a plot size of not less than one acre in all

(b)

the areas. However, a CBWTF can be developed in adjacent plots but cannot be
set up in two or more different plots located in different areas. Separate plots can
be permitted only for vehicle parking if located in the close vicinily of the
proposed CBWTFs or the existing CBWTFs.

In case of upcoming or new CBWTFs (both in municipal limits with population
more than 25 lakhs or in rural areas), the land area requirement may be relaxed
(but in any case not iess than 0.5 acre) by the SPCB, with additional control
measures such as zero liquid discharge, increase in stack height, stringent
emission norms, odour control measures or any other measures felt necessary by
the prescribed authority on case-to-case basis, only in consultation with CPCB.
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Collection and transportation of Bio-medical waste

The collection and transportation of bio-medical waste shall be carried out in a
manner so as to prevent any possible hazard to human health and environment.
Collection and transportation are the two operations where the chances of
segregated bio-medical waste coming in contact with the public, rag pickers,
animals/birds, etc. are high. Therefore, all care shall be taken to ensure that the
segregated bio-medical waste handed over by the healthcare units reach CBWTF
without any damage, spillage or unauthorized access by public, animals etc. A
responsible person from the CBWTF operator shall always accompany the vehicle
to supervise the collection and transportation of bio-medical waste. Also, the
private transport vehicles should not be authorised by the SPCBs/PCCs only for
transportation of the Bio-medical Waste. The CBWTF operator should be made
respensible for collection and transportation of bio-medical waste.

Collection of bio-medical waste:

Generator of the bio-medical waste is responsible for providing segregated waste
in accordance with the provisions of the Bio-medical Waste 'Management Rules,
2016, to the CBWTF operator. Dedicated temporary storage at healthcare unit
shall be designated. The coloured bags handed over by the healthcare units shall
be collected in similar coloured containers with proper cover. Each bag shall be
labeled as per Schedule 1V of the Bio-medical Waste Management Rules as well as
with bar coding system (to be complied by the occupier or operator of a CBWTF
as per BMWM Rules) so that at any time, the healthcare units can be traced back
that are not segregating the- bio-medical wastes as per BMWM Rules. The
coloured containers should be strong enough to withstand any possible damage
that may occur during loading, transportation or unloading of such containers.
These containers shall also be labeled as per Schedule 1V of the Rules. Sharps shali
be coliected in puncture resistant container. The person responsible for collection
of bio-medical wastes shall also carry a register with him to maintain the records
such as name of the healthcare unit, the type and quantity of waste received, time
at which waste collected from the member HCF, signature of the authorised
person from the healthcare unit etc. During transportation, the containers should
be covered in order to prevent exposure of public to odours and contamination

(b) Transportation of the collected bio-medical waste to the CBWTF:

All the vehicles used by the CBWTF operator shall not be sub-letted or contract
vehicles should not be used by the CBWTF operator. All the vehicles owned by the
CBWTF operator and intended only for collection of bio-medical waste from the
member health care facilities should be registered under the Motor Vehicle Act
with the respective RTO/Transport Department and such vehicle numbers should
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also be registered with the respective SPCB for the purpose of collection of bio-
medical waste from the member health care facilities.

The bio-medical waste collected in designated coloured containers shall be
transported to the CBWTF in a fully covered vehicle. Such vehicle shall be
dedicated for transportation of bio-medical waste only. Depending upon the
volume of the wastes to be transported, the vehicle may be a two or three-
wheeler, light motor vehicle or heavy duty vehicle. In either case, the vehicle must
possess the following:

(i) Transportation vehicle shall be fitted with GPS to track the movement of the
vehicle.

(ii) Separate cabins shall be provided for driver/staff as well as for placing the
designated colour coded bio-medical waste containers.

(iii) Two wheeler registered under the Motor Vehicle Act shall be permitted for
collection of bio-medical waste only from the clinics or dispensaries located in
places where the lanes are narrow and not easily accessible to four wheeler
vehicles. Such two wheeler vehicle (s) should have a provision of a suitable fixed
waste collection box marked with bio-hazard symbol, contact details, proper lid,
emergency spill collection procedure, first aid box and manifest record in
accordance with the BMWM Rules '

(iv) The base of the waste cabin shall be leak proof to avoid pilferage of liquid during
transportation.

(v) The waste cabin may be designed for storing waste containers in tiers and also
should be provided with a lighting provision.

(vi) The waste cabin shall be so designed that it is easy (o wash and disinfect.

(vii) The inner surface of the waste cabin shall be made of smooth surface to minimize
water retention.

(viii) The waste cabin shall have provisions for sufficient openings in the rear and/or
sides so that waste containers can be easily loaded and unloaded.

(ix) The vehicle shall be Jabeled with the bio-hazard symbol (as per Schedule IV of the
BMWM Rules) and should display the name, address and contact telephone and
mobile number of the CBWTE.

(x) The vehicle driver should carry always valid registration of the vehicle obtained
from the concerned transport authority and also carry valid ‘pollution under
control certificate’ issued by the authorized certificate issuing agency.
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Depending upon the area to be covered under the CBWTF, the route of
transportation shall be worked out. The transportation routes of the vehicle shall
be designed for optimum travel distance and to_cover all member healthcare units
of the CBWTF. The CBWTF operator should ensure online and real time tracking
& monitoring provisions (GPS provision) should be given access with passwords
to the SPCB and CPCB to cross check the movement of the transportation vehicles
on any time by the SPCB/CPCB. As_far as possible, the transportation shall be
carried qut during non-peak traffic hours.

If the area to be covered is very large, a satellite station may be established
to store the bio-medical waste collected from the adjoining areas. The wastes
so stored at satellite station may then be transported to the CBWTF in a big
vehicle. '

It shall be ensured that the total time taken from generation of bio-medical waste
to its treatment, which also includes collection and transportation time, shall not
exceed 48 hours.

11. Coverage Area of CBWTF :
Suggested coverage area for development of a CBWTF is as follows:

a) A CBWTF located within the respective State/UT shall be allowed to cater
healthcare units situated at a radial distance of 75 KM. However, in a coverage
area where 10,000 beds are not available within a radial distance of 75 KM,
existing CBWTF in the locality (located within the respective State/UT) may be
allowed to cater the healthcare units situated up to 150 KM radius w.r.to its
location provided the bio-medical waste generated is collected, treated and
disposed of within 48 hours as stipulated under the BMWM Rules.

b) In case, number of beds is exceeding >10,000 beds in a locality (i.e. coverage area
of the CBWTF under reference) and the existing treatment capacity is not
adequate, in such a case, a new CBWTF may be allowed in such a locality in
compliance to various provisions notified under the Environment (Protection)
Act, 1986, to cater services only to such additional bed strength of the HCFs
located.

¢) In case of hilly areas, considering the geography; only one CBWTF with adequate
treatment capacity may be developed covering atleast two districts to cater
treatment services to the HCFs located in the respective Districts. The selection
and allocation of site etc. should be done as per the criteria suggested under these
guidelines. The treatment charges to be prescribed by the respective SPCB/PCC in
consultation with the State Advisory Committee to be constituted under the
BMWM Rules by the respective State Government or UT Administration.

12| Page
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12.0 Outcome of Review / Recommendations:

Based on the review of existing common Biomedical Waste treatment
facilities, its area distribution and the waste being collected by these common
facilities ,It is observed that an immediate action should be initiated for collection
and treatment of 4000 Kg per day bio-medical waste which is not being collected
/ treated by existing CBWTFs.

It is also observed that some facilities are not covering entire area with
respect to collection of Biomedical Waste from government hospitals located in
remote areas like Community Health centres, Primary Health centres,
dispensaries etc. Therefore the area of few facilities is required to be limited in
accordance to the guidelines issued by Central Pollution Control Board, So that

~ the facilities could deliver their services effectively.

At present 10 facilities are in operation (one facility at Seoni has been
closed and one captive common facility of people group of hospitals is operating
in populated area ) covering 51 districts of Madhya Pradesh. These facilities are
not able to collect entire Bio-medical Waste from all the areas. Thus a gap of 4000
Kg/ day is being reflected in annual report of Bio- waste which is still unattended.
Therefore, there is immediate need of new facilities which may be set up for
coverage of entire Madhya Pradesh effectively based on cluster approach.

Looking into current scenario of Biomedical Waste Management in the
State, a gap of treatment of about 4-5 metric ton per day and future growth of
state, the committee has arrived on the following conclusions that:-

Every district should have Common Bio-medical Waste Treatment Facility
(CBWTF) for timely collection and disposal of Biomedical Waste, so that
travelling of infectious Biomedical Waste across many districts could be
avoided.

On review of treatment capacities of existing Common Bio-medical Waste
Treatment Facility (CBWTF), its coverage area of surrounding districts, number
of Hospitals and beds associated with particular common facility, it is felt that
in each Metro city i.e. Indore, Bhopal, Jabalpur and Gwalior more than one
common facilities may be established for complete and safe disposal of
infectious waste. These facilities may be established at such location so that the
entire area of the city and its surrounding may be covered conveniently for
effective collection and disposal of Biomedical Waste.

2.1  In Indore one CBWTF is operational having 903 Health Care Facilities
(HCFs) as a member out of 1247 HCFs in Indore area covering 25340
beds of Indore, Khandwa, Khargone, Badwani, Burhanpur, Ujjain, Dhar,
Dewas, Shajapur, Rajgarh, Jhabua, Alirajpur and Aagar-Malwa. Therefore,
looking in to gap of HCFs still to be associated with common facility,
number of beds associated bevond the permissible limit prescribed in
CPCB guidelines (i.e. max. 10,000) and to ensure effective collection and
safe treatment and disposal of infectious waste one more facility may be
promoted in Indore district.

13| Page
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2.2 In Bhopal, one CBWTF is operational having 626 Health Care Facllities
(HCFs) as a member out of about 1000 HCFs in Bhopal area covering
13831 beds of Bhopal and Raisen districts. Furthermore one captive
common facility is operational in the campus of People General Hospital
established for its group hospitals which has now been surrounded by
population and there is no enough buffer zone between the facility and
the habitation as defined in guidelines of CPCB, therefore such captive
facilities should be closed and the waste of group hospitals may be sent to
nearest common facility located within 75 kilometres distance as per the
guidelines issued by Central Pollution Control Board. Therefore, looking
in to gap of HCFs still to be associated with common facility, number of
beds. associated beyond the permissible limit prescribed in CPCB
guidelines (i.e. max. 10,000) and to ensure effective collection and safe
treatment and disposal of infectious waste, one more facility may be
promoted in Bhopal district.

2.3 In Jabalpur, one CBWTF is operational having 343 Health Care Facilities
(HCFs) as a member out of 514 HCFs in Jabalpur area covering 6855 beds
of Jabalpur, Katni, Mandla, Seoni, Narsinghpur, Balaghat and Dindori.
Therefore, looking in to gap of HCFs stili to be associated with common
facility and to ensure effective collection and safe treatment and disposal
of infectious waste, one more facility may be promoted in Jabalpur
district.

2.4 In Gwalior, one CBWTF is operational having 416 Health Care Facilities
(HCFs) as a member out of approx 1000 HCFs in Gwalior area covering
8441 beds of Gwalior, Datia, Bhind, Morena and Seopur districts.
Therefore, looking in to gap of HCFs still to be associated with common
facility and to ensure effective collection and safe treatment and disposal
of infectious waste, one more facihty may be promoted in Gwalior
district.
. The guidelines also says that “In case, number of beds is exceeding >10,000
beds in a locality (i.e. coverage area of the CBWTF under reference) and the
existing treatment capacity is not adequate, in such a case, a new CBWTF may
be allowed in such a locality in compliance to various provisions notified under
the Environment (Protection) Act, 1986, to cater services only to such
additional bed strength of the HCFs located.”

Each common facility must engage sufficient numbers of well designed vehicles
according to its coverage area to collect Biomedical Waste effectively within
shortest possible time so that the exposure of general public could be
minimised/ avoided.

 The maximum distance allowed to be travelled by a vehicle of common facihty
is 150 KM (75 KM radius) and the maximum numbers of beds are allowed to be
covered are 10,000 as per the guidelines issued by CPCB. Therefore in first
phase, new facilities may be set up immediately at Khargone, Ujjain, Dhar,
Hoshangabad, Seoni, Morena and Sidhi on cluster based approach and in near
future more and more facilities may be allowed to ensure at least one facility In

each district as per need of field conditions.

14|Page
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The coverage arca of any facility may be extended or reduced by M.P. Pollution
Control Board ie. the prescribed authonity defined in the rules, as per the
requirement of field conditions, quantity of infectious waste generation,
number of Health Care Facility coming up in any arca and knvironmental
conditions to be maintained in particular district.

The project proponent of the CBWTF is required to obtain ‘Consent to
Establishment’ under Rule 25 of the Water (Prevention and Control ol

~ Pollution) Act, 1974 and under Rule 21 of the Air (Prevention and Control of

Pollution} Act, 1981, from the respective prescribed authority e SPCB/PCC
Upon installation of the requisite equipment, the CBWTLE Operator is also
required to obtain authorization under BMWM Rules, 2016 co-terminus with
consent to operate under Water (Prevention and Control of Pollutibn) Act, 1974
& Air (Prevention and Control of Pollution) Act, 1981 from the respective
SPCB/PCC prior to commencement of the CBWTFE. The coverage arca of the
CBWTFE shall be mentioned in the consent and Authorization letters.

N\
AN ‘ %\N\”/
Y. Bundela) (R.K. M,ﬂlviy‘a) ( R.S. Kori)

hopal Chicf Chemist  Dircctor( Environment)
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Table -1

1

Sr. District No. Of HCF No. of Beds Quantity of
No. e BMW (Kg/day
Syopur 16 280 19
2 Morena 61 1105 202
3. Bhind 45 933 123
-4, Gwalior 231 5615 1141
5 Datia 19 508 20
6. Shivpuri 37 485 94
7. Guna 41 1405 184
8. Ashok Nagar 34 572 &5
- 9. Rajgarh 48 813 23
10. Dewas 99 2052 44
1L Shajapur 47 920 21
12. Ratlam 86 4275 530
13. Ujjain 156 4002 390
{ 14. Aagar Malwa 14 305 75 1
15, Mandsour 80 1457 360
16, Neemuch 56 955 230
17. Indore 384 11388 2831 |
18. Burhanpur : 45 683 178
19. Khargone 124 1427 339
20. Badwani’ 64 968 243
21 Khandwa 86 965 243
b 22, Dhar . 105 2014 201
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Sr. District No. Of HCF No. of Beds Quantity of
“No. BMW (Kg/day
23. Alirajpur 37 551 38
24, Jhabua 38 679 65
25. Bhopal 438 13831 1430
26. Sehore 58 886 - BY
27. Raisen 41 820 22
28. Vidisha 73 1209 77
29. VBetulr 67 1098 74
30. Hoshangabad 65 1654 178
31 Harda 27 391 43
32. Sagar 184 2692 177
33 Damoh 70 813 65
34. Panna 63 462 50
35. Chhatarpur 113 1167 101
36. Tikamgarh 49 970 68
37. j‘abaipur -198 4627 788
38. Narsinghpur 46 1106 141
39 - Sioni 51 945 131
40. Mandla 44 740 124
41, Balaghat | 67 1010 146
42. Chhindwara 114 1874 4-16
43. Katni 72 1415 392
44. Rewa 150 2318 359
45. Sidhi 48 . 844 40
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Sr. District No. Of HCF No. of Béds Quantity of
No. BMW (Kg/day
46. Singrauli 47 881 79

47. Satna 151 2314 198

48. Umaria 23 344 46

49. Shahdol 23 - 344 46

50. Dindori 36 - 382 32

51. ~ Anuppur 3% 426 70

* Above figure are based on the information provided by Regional officers.
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Tablev—Z

Latest status of Existing Common Bio-Medical Waste Treatment Facilities
(CBWTF) and its coverage area

S. Name of CBWTF Coverage Area No. ofj No. of BMW No. of
No. 2" (District) HCFs | member | collected @ vehicle
HCF (Kg) , |
1. Hoswin Incinerator Indore, Khandwa, 1247 903 3584 16 |
Pvt. Ltd, Indore Khargone, Badwani,
Burhanpur, Ujjain, Dhar,
Dewas, Shajapur,
Rajgarh, Jhabua,
Alirajpur, Aagar-Malwa
2. Bhopal Incinerator Bhopal, Raisen > 1000 626 1345 10
Pvt. Ltd., Bhopal
3. Environment Sehore, Harda, Vidisha, 290 243 525 06
Protection Corp. Betul, Hoshangabad -
Sehore
4. Elite Engineers, jabatpur, Katni, Mandla, 514 343 1288 10
Jabalpur Sioni, Narsinghpur,
Balaghat, Dindori ]
5; Davis Surgico (J.A. Gwalior, Datia, Bhind, > 1000 416 885 06
Group of Hospital) Morena, Syopur
Gwalior c
6. Davis Surgico Sagar 184 66 120 03
(Bundelkhand
Medical of College) .
Sagar y
7. Indo Water Satna, Rewa, Sidhi, 691 398 658 12
Management Control Singrauli, Panna,
Corp., Satna Chhatarpur, Tikamgarh,
Damoh e
8. M.P. Bio-Medical Shahdol, Annupur, 113 60 113 05
Waste Disposal Umaria :
Systemn, Umaria
9. Bio-Medical Waste Ratlam, Neemuch, 222 159 250 05
Management System, Mandscur
Ratlam |
10. | J.K. Medical Waste Guna, Shivpuri, 112 56 150 04 |
‘Management System, Ashoknagar ?
| Chanderi,
Ashoknagar, :
11. | Chandra Projéct, Chhindwara 414 56 46 01
Chhindwara . .
12. | People College of People Group of 05 05 85 01
Medical Science & Hospital, Bhopal
Research Centre,
Bhopal | |

* Above figure are based on the information provided by Regional officers '
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Table -3

Existing CBWTFs, coverage area and proposed new facilities

No.of | Quantity | Remark
Sr. Name of CBWTF Coverage area Beds | of BMW
No. (kg/day) -
1. Hoswin Incinerator Indore distt. 11388 2831 Limited up to
Pvt. Ltd., Indore 10,000 beds
' . or safe
capacity of
treatment
2 Proposed CBWTF at | Barwani - 86.5 km 4043 1020
Khargone Khandwa - 87.4 km
Burhanpur - 137.8 km
3. Proposed CBWTF at | Shajapur - 64.6 km. 8092 1153
Ujjain | Rajgarh - 144.2 km
Dewas - 37.3 km.
4, Proposed CBWTF at | Jhabua - 90.5 km 3244 304
Dhar Alirajpur - 153.2 km J
5. Bhopadl Incinerator Bhopal district 13831 1430 Limited upto ]
L.td., Bhopal 10,000 beds
6. Environment Vidisha - 91.3 km 2915 186 Facility shall
Protection Corpn,, Raisen - 93.9 km . also cover
Sehore ' excess 3831
beds of
Bhopal distt. |
7. Proposed CBWTF at | Betul - 105.3 km 3143 295
Hoshangabad Harda - 89.2 km
8. Elite Engineers, Narsinghpur - 954 km | 6855 1092
Jabalpur | Mandla - 132 km ‘
Dindori - 138 km
-
9. | Proposed CBWTF at Balaghat - 88.2 km 3829 323
Seoni Chhindwara - 69.7 km :
~10. | Devis Surgico (J.A. | 5615 1141
Group of Hospital) Gwalior district
Gwalior
11. | Proposed CBWTF at | Sheopur - 110 KM 2826 364
Morena Bhind -~ 102.0 km '
Datia - 135 km i
—
12. | Indo Water Rewa - 57.1 km. 6265 708 '
Management and Panna - 50.8 km l
Pollution Control Chhatarpur - 142.6 ‘
Corpn,, Satna .

M I DAana
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No.of | Quantity | Remark
Sr. Name of CBWTF Coverage area Beds | of BMW
No. (kg/day)
13. | M.P. Biomedical Shahdol - 70.5 km 4024 588
Waste Disposal Anuppur - 120.6 km
System, Umaria Katni - 121 km
14. | Biomedical Waste Mandsour - 90.5 km 6687 | 1120
Management System, | Neemuch - 146.2 km
Ratlam
15. | ] K Medical Waste | Guna - 108.4 km 3432 | 371 'y
Management System, | Shivpuri - 102.8 km
Chanderi, Tikamgarh - 84.9 km
Ashoknagar -
16, | Devis Surgico (BMC) | Damoh - 81.9 km 3505 | 242
Sagar
17. | Proposed CBWTF at | Singrauli - 108 km. 1725 119
: Sidhi

* Above figure are based on the information provided by Regional officers.
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 17th April, 2015
S.0.1142(E).— In exercise of the powers conferred by sub-Setion (1) and clause (v) of sub-section (2) of

section 3 ot the Lnvironment (Protection) Act, 1986(29 of 1986) read with sub-rule(4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments to the notification of
the Government of India, in the Ministry of Environment and Forests number S.O. 1533(E), dated the 14th September,
2006 after dispensed with the requirement of notice under clause(a) of sub-rule(3) of the said rule 5 in public interest,
namely:—

In the said notification, in the Schedule, after item 7(d) and the entries relating thereto, the following item and
entries shall be inserted, namely;—

(1) ) )] () S MY
“7(da) | Bio-Medical Waste Treatment - All projects -
3, Kacilities. i

[F. No. 3-9/2014-1A.111)
MANOJ KUMAR SINGH, Jt. Secy.
Note:- The principal rules were published in the Gazette of India, Extraordinary, Part I1, Section 3, Sub-section (ii) vide
notification number S.0. 1533 (E), dated the 14th September, 2006 and subsequently amended as follows:-
5.0.1737(E) dated the 11th October, 2007
$.0.3067(E) dated the st December, 2009
5.0.695(E) dated the 4th April, 2011
8.0.2896(E) dated the 13th December, 2012
S.0.674(E) dated the 13th March, 2013
S.0.2559(E) dated the 22nd August, 2013
S.0. 2731(E) dated the 9th September, 2013
S.0. 562(E) dated the 26th February, 2014
S.0.637(E) dated the 28th February, 2014
S.0. 1599(E) dated the 25th June, 2014
S.0. 2601 (E) dated 7th October, 2014
S.0. 3252(E) dated 22nd December, 2014
S.0. 382 (E) dated 3rd February, 2015
S.0. 811(E) dated 23rd March, 2015
S.0. 996(E) dated 10th April, 2015.
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